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DEVELOPMENT (SHRI EDUARDO FALEIRO): Sir, as it is 
we have taken so much time and due to the two holidays, we 
may lose more time. So, I suggest that we may forego the 
Lunch Hour. 

MR. DEPUTY SPEAKER: What does the hon. Minister 
say? 

THE MINISTER OF AGRICULTURE (SHRI SALRAM 
JAKHAR): Sir, I am your disposal. 

{Translation] 

I shall abide by the decision .of the House. 

[English] 

MR. DEPUTY SPEAKER: So, we shall take up the 
discussion on Agricultural Policy. 

13.20 hrs. 

MOTION RE. CONSIDERATION OF THE DRAFT 
AGRICULTURE POLICY RESOLUTION AS MODIFIED-

CONTD. 

[English] 

MR. DEPUTY SPEAKER: Now, I shall call Shri A.Venkata 
Reddy. 

SHRI A.VENKATA REDDY (Anantpur): Sir, I rise to 
support the Draft Agriculture Policy Resolution. 

Agriculture should be made a profitable and productive 
occupation in order to raise the income levels of those 
dependent on it. 

During the last four decades, the country has made 
tremendous progress in the field of agricuHure. The first 
Prime Minister of India, Late Pandit Nehru has given top 
priority to agriculture and it was his endeavor to make the 
country self-sufficient in the matter of foodgrains. . 

Sir, the farmer is the backbone of the country and his 
position, today, is very miserable, though he works hard day 
and night to produce foodgrains for him and for others. 

Sir, I submit to this august House that a farmer is not a 
trader. He is incapable of marketing his produce. The 
Parliamentary Standing Committee on AgricuHure suggested 

a price policy. The Committee suggested that price policy and 
capital formation should aim not only at giving cost-based 
minimum support price but also give remunerative prices to 
the farmers. This is an important aspect. 

The SUPl'lort price fixed by the Government for agricultural 
produce is much less than the remunerative price. The 
farmer is not able to get back the investment he made. Since 
the support price is much less, the middleman exploit the 
farmers by paying a price near about the support price and 
nothing else. The support price paid to the farmers should 
help him get back his investment and the agriculturel. The 
agricultural profession should remain a viable profession so 
that it attracts capital formation. The minimum support price 
programme should be extended to all agricultural products 
namely, foodgrains, pulses, groundnut, sunflower, cotton, 
horticulture, sericulture and vegetables. 

Sir, the Government have entered into the new GATT 
Agreement in December, 1993. I wish to reiterate that many 
measures of the GATT Agreement will benefit India as our 
agricultural exports enjoy a comparative and competitive 
advantage. This has been clarified by our hon. Minister of 
Agriculture Dr.Salram Jakhar and also by the then Commerce 
Minister and now hon. Minister for External Affairs, Shri 
Pranab Mukherjee on the floor of this august House. 

The Government has withdrawn some subsidies on 
fertilisers and pesticides. This is adversely affecting the 
farmers. They are forced to pay heavy prices for fertilizers 
and pesticides but they are not able to get the price invested. 
Moreover, the labour money to the labourers but is unable to 
get it back. 

I would like to make cartain suggestions to the hon. 
Minister for consideration in order to help farmers:-

(1 ) The Government should continue subsidies on the 
fertilizers and pesticides as before. 

(2) 

(3) 

The Government should give remunerative prices 
to farmers. The support price should be fixed 
taking into account the needs of the farmers. 
Presently those in the Ministry who decide this 
issue are mere bureaucrat and they do not have 
know!edge of agricuHure. Somebody who has got 
full authority on agriculture must be one of the 
persons to decide on the issue of support price tQ 
farmers. 

the Government should recognize agricuHure as 
an industry as such and give all concessions and 
facilities as given to the industry today. AgricuHurai 
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(4) 

development is equally important for the all-round 
development of the nation. 

There is a lot of research work going on in IARI and 
other related institutes. It is very important that the 
results of all these research works should be 
communicated to the farmers all over the country 
so that they could go in for new verities of seeds 
and latest techniques of farming. 

(5) I urge the Central Govemment to lay emphasis on 
,; providing sufficient electric power to the farmers 

through the cooperation of the State Governments 
so that the farmers are able to utiliSe the latest 
equipment and get sufficient water for the fields. 
Electricity should be provided to the farmers by the 
Government free of cost and exemption should be 
given from paying. In Madhya Pradesh 5 HP 
electricity is provided free to the farmers. 

Thank you. 

MR. DEPUTY SPEAKER: ReddyGaru, you have forgotten 
to congratulate the hon. Agriculture Minister. Huge amounts 
have been released for drip irrigation, in the case of ladies to 
any extent up to 75 per cent, and for purush to any extent up 
to 50 per cent. I think, that is the greatest achievement of the 
hon. Minister for Agriculture. 

SHRI A. VENKATA REDDY: Sir, I congratulate him for 
that also. 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI (Saidpur): Mr. 
Deputy Speaker, 

Sir, I thank you for giving me an opportunity to express my 
views on this subject. I have been waiting for this opportunity 
since yesterday. 

Sir, first of all, I whom I regard as my elder brother, and 
express my gratitude to him that atleast, he has thought over 
this issue during his tenure and taken an initiative to present 
a policy on agriculture, in this house. 

Sir, it is being said for a very long time that India is a 
country of village and farmers. Out of a population of 90 
crores, 55 crore people depend on Agriculture. Agriculture 
was worshipped in our country at the initial stage of building 

of society and the farmer was regarded as a divine being 
people of our country believed that the land was their mother. 
our concept about Agriculture was :-

Uttam Kheti Madhyam Baan, 
Adham Chakri, Bheekh Nidan. 

MR. DEPUTY-SPEAKER: Sir, today we are entering an 
era in which we hesitate to call Agriculture the best occupation. 
Our values have changed. Earlier, we used to worship the 
produce of our land but with the change of time, this feeling 
has also changed. There will be no exaggeration to say that 
today our land.is producing dollars and pounds. The investors 
consider agriculture as an industry and that is why voices are 
raised again and again to give agriculture the status of an 
Industry. I do not oppose it but I have been observing the 
mentality of those people who have been talking of only big 
farmers, for a very long period. I also want that agriculture 
should be a profitable occupation. However, I would like to 
say that agriculture should not be regarded as a business 
while formulating Agriculture policy. The feeling of worship 
towards agricultural produce should not be discarded, Sir, it 
cannot be denied that agriculture should be profitable. Our 
slogan is that farmers should get profit but to what extent and 
in what form? The hon. Agriculture Minister should look into 
this aspect. Today we are talking of food processing. 
Yesterday, we talked of 'Talmakhana' (a dryfruit). In our 
country, processing of 300 kinds of foodgrains is done but we 
will have to see as to what a producer gets of his produce 
before it is processed. 

We see that a farmer who produce Potato gets only 80 
paise per kilogram, but when the same Potato after processing 
is sold in the market in a 100 gram packet, its price is fixed at 
Rs. 10 to 15. The rate of 80 paise per kilogram to a potato 
puroducer is very less. We will have to think over it. There is 
~ast difference between the two prices. Recently, I had gone 
to Bangalore to meet my friend. There, I saw different 
varieties of rice, Urad and gram in a shop. The prices of these 
items were 50 to 200 times more than the original price. The . 
gram which is generally sold at the rate of Rs.18-20 per Kg. 
is being sold at Rs.2oo per Kg. after processing. The hon. 
Agriculture Minister will have to think over the benefit to the 
farmer and food processing Company. We should think over 
this situation seriously at the time when we are formulating 
the Agriculture policy. The poor farmer is a mute spectator to 
all these developments. All are aware of his condition. It is aU 
beyond our imaginations, , am not against the proceding of 
foodgrains but the profit should be reasonable. The prices 
should not increase beyond a limit. We should also take care 
of the Interests of the farmer who produce these items. 
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Sir, although we talk of preservation of bio diversity, 
protection of farmers rights and Green Revolution, yet I would 
like to say to the hon. Agriculture Minister that it appears from 
these results that we are moving in the opposite direction. We 
are working in the direction of making farmers depend on 
others, giving agriculture the status of industry and caring for 
the interests of industrial houses. When I was not a Member 
of Parliament and our present Agriculture Minister was the 
hon. Speaker, I had said that I wanted him to continue adorn 
the office of the speaker. At that time he had said that should 
he remain only the Speaker. Then, I thought that he should 
have been the Union Agriculture Minister. Fortunately, today 
he is the Agriculture Minister. But I am sorry to state that being 
the Agriculture Minister he has done nothing for the welfare 
of farmers of India. Sir, today the Government is going to take 
a big step. The Government is fonmulating the Agriculture 
policy for which this country has been waiting for the last 40 
years. The hon. Minister, while presenting Agriculture Policy 
in this House had said the day before yesterday with great 
anguish that nobody was there to give his opinion on the 
policy. No doubt, his anguish was touching, At that very 
moment, I had said that this should not be presented and 
considered until all the Members were present in the House. 

But, then the circumstances were different. Lok Sabha 
has its own rules and procedures. The discussion began 
under these rules and procedures. I observed that the 
Member of that side, where Shri Nitish Kumar is sitting, also 
made a lot of criticisms as if only they are the experts in the 
field of Agriculture. 

The hon. Members have expressed their views on it but 
when we are considering it impartially, we should have an 
open mind. Yesterday, one of the Members had said that the 
present Government was continuously taking decisions to 
reduce of the grants related to Agriculture under the pressure 
of the World Bank and International Monetary Fun·d. I also 
agree with him. It has certainly been observed that the budget 
allocation for agriculture is decreasing. Now the question is 
whether our Agriculture Policy is fonmulated under the pressure 
of World Bank or International Monetary Fund? 

As regards irrigation, it is true that at least hundred times 
of water used for CUltivation goes waste or flows into the sea. 
Sometimes, we have to yearn for a single drop of water. We 
will have to ponder over this problem also. 

Today a new problem has come up. We encourage 
lanmers to adopt modem techniques for cultivation. We tell 
them that the Government will help them by providing subsidy 
and other facilities. We ask them to increase production by 
adopting modern techniques of CUltivation. The Block 

Development Officers and Village Development Officers 
make door to door publicity. They talk of subsidy. But when 
fanmers adopt all these techniques and start using them, the 
subsidy is withdrawn. It affects farmers adversely. Great 
injustice is done to the farmers and only the small farmers 
suffer from these difficulties. 

Sir, now the public sector banks are not coming forward 
openly in providing soft loans to farmers under the policy of 
privatisation and liberalisation. Five years ago, the B.D.Os 
used to go to villages and talk of loans but today, nobody talks 
of the welfare of farmers. Today, the farmer does not know 
where he would get loan from and the procedure thereof. 
Owners of agriculture farms and agriculture companies 
easily get loan worth lakhs and crores of rupees. But no one 
is ready to give loan to a farmer owning one, two or four 
big has of land. He is compelled to take loan on interest from 
the money-lender and repay four times of the loan amount. 
Premchandji has described in his novel'Godan' the condition 
of farmers of India through a character named 'Hori' who is 
in troubled state and undergoes miserable plight. Even after 
48 years of Independence, lakhs and crores of Horis can be 
seen in the country. We will have to pay attention towards this 
also. 

Sir, today in India, restrictions on import and export of 
agriculture products are being withdrawn. It has been 
mentioned in the Agriculture policy that import and export of 
agriculture products should be liberalised further. It means 
that we can resort to import also but it would result in downfall 
in the prices of our products. I would like to say to the hon. 
Agriculture Minister that the Government should pay attention 
towards this aspect also. He should make it clear as to how 
far import of foreign products will affect our present production 
and the prices of agriculture products. On the other hand, the 
Government has allowed open export also. I would like to 
know from the hon. Minister that when they have allowed 
open export, production of only certain products will be more. 
Further, only big farmers will produce these items and they 
will grab the large share of capital. 

I would also like to know from the hon. Minister as to how 
will it encourage 90 per cent small fanmers of our country, 
what items they will export and who will look after their well 
being. 

Sir, I think that barring India based branches of Multi 
National Companies, no one will be able to avaH the benefits 
of this liberalisation in export. We will have to think over it 
while making agriculture policy that as to how the interest of 
the fanmers may be included in it and the hon. Minister should 
also reply to it. Sir, there is no doubt that small and medium 



319 Consideration of the Draft AUGUST 9, 1995 Agriculture Policy Resolution 320 

farmers are the backbone of the development of India's 
economy. Small and marginal farmers from majority of 
farmers in the country but unfortunately they are in the worst 
condition. Unless the interests olthe small farmers is protected, 
our agriculture sector cannot progress properly. Therefore, it 
is necessary to safeguard their interests. While framing 
agriculture policy, we will have to keep this point also in mind. 
We boast ourselves being sympathetic to the farmers but 
Chaudhary Charan Singh was a real well wisher of the 
farmers. I am fortunate enough to have worked with him. He 
used to say that the progress and prosperity of the country 
depended on progress and prosperity of the villages and 
villagers. Therefore, in our agriculture policy we will have to 
give thrust to the development of villages and villagers. 
Choudhary Charan Singh actually meant the development of 
small farmers living in the villages and suggested that we 
should work for their welfare and well being. 

Sir, unless the artisans, the craftsmen and the agricultural 
labourers make progress, our country will· not progress. 
Therefore, we will have to keep this point in mind while 
framing our agriculture policy. Progress of farmers and 
workers 01 our country does not mean merely making them 
able to earn their bread, this should be viewed in terms of their 
cultural heritage, their dignity and their sacrifices should also 
be taken into account. These things should also be 
safeguarded. We cannot overtook this thing while framing 
agriculture policy. 

Sir, the problem of small fields, also there. There are small 
holdings and the Government has introduced Consolidation 
of holdings, but how far it has benefited the small farmers. 
The consolidation is still going on in our area. The main 
purpose of consolidation of land was to provide agricultural 
land to the farmer at one place and if a farmer has four farms 
measuring 10 Biswa each at different places and for them he 
is provided with 40 B~wa of land at one place, he will be able 
to plough it with a pair of bullocks. But the Consolidation did 
not solve the purpose. Instead of 40 Biswa of land, he was 
provided with only 10 Biswa and he was told that the value of 
the land provided to him was Re.1 wh~e the value of his land 
was 4 anas. The person who once had one Biswa of land has 
become owner of 10 Biswa of land and those once having 4 
Biswa of land, now own only one Biswa of land. This mess has 
been created during the Consolidation. Earlier, our intentions 
were bonafide but now our honesty and integrity and morality 
of our countrymen has deteriorated. The Government should 
also pay attention towards this aspect. The condition of 
villages has become very bad these days. 

Now, we come to the point of liberalisation. It is a matter 
of great happiness that our Prime Minister has state that the 
Govemment will see to it that the farmers also get the benefits 
of liberalisation. The hon'ble Minister of Agriculture also says 
that the farmers of the country ."iII get the benefits of the 
liberalisation. The farmers of the country will undoubtedly get 
better credit policy which is need of the hour. But the question 
is as to how this can be translated into deed? Government 
should also pay attention towards it. 

A National agriculture policy was long awaited to remove 
the agricultural imbalances but the way it has been brought, 
needs consideration. 

Mr. Deputy Speaker, Sir, I know that you are asking me 
to finish my speech by ringing the bell. Therefore, I would like 
to give four-five suggestions in brief and hope the hon. 
Minister will consider them. My first suggestion is that we shall 
have to amend our policies regarding agriculture. It was 
raised here yesterday also that earlier we had only one 
Minister of AgricultUre but today, several new Ministries like 
Ministry of Water resources, Ministry of irrigation, Ministry of 
fertilizer have been created out of the Agriculture Minister by 
withdrawing many departments from it, such as Department 
of Rural Development. I think this should not happen. Unless 
the Ministry of agriculture works as a tree and other related 
departments are brought under it as its branches. we cannot 
attain success. In a such a condition. howsoever good the 
policy the Govemment may frame, the real purpose will not 
be solved. I would like the Minister of Agriculture to be the 
Minister of Fertiliser as well as the Minister of Rural 
Development and he should enjoy the overall authority. only 
then the development of agriculture, in real terms, can take 
place. 

MR. DEPUTY SPEAKER: Is it practically possible? 

SHRI RAJNATH SONKAR SHASTRI: Yes Sir. This used 
to be so, ten years back. Department of Fertiliser used to be 
a part of Agriculture Ministry but today it has been bifurcated 
and several other ministries have been created. 

Principally. agriculture isa State-subject. Today. whenever 
any problem arises, it is thrust on Centre. I would like to 
request the hon. Minister of Agriculture to include the subjects 
related to agriculture in concurrent list just as the works 
related to the Ministry of Environment and Forests have been 
included in the concurrent list. There is a need to include the 
subject of agriculture in the concurrent list and setting up of 
a controlling authority and it should also be provided therein 
that hon. Governor would act according to the suggestions of 
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this authority and issue directions. I am again stressing to 
bring the agriculture under concurrent list on the pattern of 
Environment and Forests. 

Agriculture is an industry for the Indian farmers and only 
in Tarnilnadu, free of cost electricity is supplied to this 
industry. In no other State does the farmer get electricity free 
of cost. Not only this, rate of electricity is hiked every year in 
other States. In Uttar Pradesh, Bihar and Bengal, at first the 
farmers do not get electricity and moreover, the rate of it is 
hiked every year. I would like the hon. Minister of Agriculture 
to consider this aspect as to how free supply of electricity is 
made to farmers while framing the agriculture policy. It will 
enhance the agriculture yield. 

A detailed discussion on support price took place yesterday 
in this House. Therefore, I would not go in detail but when we 
talk of villages, we notice that the Government, on the one 
hand declares increase in the support price of the foodgrains 
and as a result, the price of every item is increased by Rs. 10-
20 as compared to last year's price but on the other hand the 
prices of pesticides, fertilisers and other items used in 
agriculture and the rates of transportation are also increase 
at once. What I mean to say is that the price of everything 
related to agriculture increases which we will have to control. 
I would like the han. Minister to keep this point also in mind 
while framing the agriculture policy because due to it the 
support price being provided to farmers has lost its purpose 
which needs to be made effective. 

I would like to say one thing about modem concept of 
agriculture 1"hich is still incomplete in itself. Small reservoirs 
constructed scientifically for storing water, national grid of 
canals, increase in the area of agriculture land, containing 
deforestation, and environment protection are one way or the 
other related to multidimensions of agricultural development. 
It is not a separate issue and so far as these are not well co-
ordinated, the agriculture policy made by the Government will 
not be able to doJhem any good practically. It is therefore, that 
these issues are given political colour on which agitations are 
resorted to. Therefore, this point is also to be kept in mind. I 
would like to say something on the quality of seeds. The 
Government, through an act declared seeds an essential 
commodity item, last year. There is a provision of penalty in 
the act for providing substandard seeds to farmers. A project 
wOl1h Rs. 30 crore to strengthen seed-quality control 
institutions has also been launched. The Government deserves 
thanks for this initiative. It should be launched on a large 
scale. 

The Gqvernrnent should pay attention to the Seed Test 

Laboratories are being set up. Non- availability of loan to 
small farmers is also a problem. Once a point was discussed 
in the House that the farmers would get loan amounting upto 
RS.25 thousand at less interest rate. If this happens, it will 
help a lot to solve this problem of the farmers. I support it. 
Small farmers having one or less than an acre, one and a half 
or two acres of cultivable land should get a loan amounting 
to Rs. 25 thousand at the interest rate of 4 per cent. In this 
context, I would like to say that farmers should get reasonable 
price for their produce. It is also one of the problems. When 
the farmers have their produce ready at their fields, the prices 
of that item goes down in the market. The farmers have to 
face difficulty since they do not have god owns to keep their 
products. The Government should make arrangements for 
warehouses to enable the farmers to store their produce and 
get loans on it. If they are able to get loan, they will be 
benefited and the problem of small farmers will also be 
solved. 

Sir, I was talking about the land. Land Reform Act was 
enacted. We also, used to raise the slogan with Dr. Ram 
Manohar lohiya that 'Dhan Aur Dharti Bantkar Rahegi:'. We 
used to say "Tumne Hamen Padhaya Path, Pichhare pavein , 
Sau Mein Sath" Who were these backward? Lohiyaji Politics 
was not caste based. It was in the mind of Lohiyaji that the 
farmers should get 60 percent share but nothing as such 
happened. Land was distributed through 'Bhudan Andolan' 
but today we are sorry to say that the solemn movement of 
Vinoba ji has been crushed and even today the land, which 
was made available to the farmers of this country 40 years 
back, has been lying unallotted. The farmer has not been 
given its possession. 

I would like to submit that the issue of Scheduled Castes 
is raised time and again. Our Government always says that 
the Scheduled Castes and the Scheduled Tribes should get 
their rights. Reservation is there for them, but nothing has 
been mentioned about them in your agricultural policy. You 
will have to pay attention towards it. The reservation for the 
Scheduled Castes and the Scheduled Tribes is 22 percent 
but what is their condition? You ask anyone in the village 
belonging to the Scheduled Caste as to what he does then he 
would reply that he ploughs. I would like to request the han. 
Agriculture Minister - who is a sentimentalist to are any farmer 
belonging to Schedule Caste as to what he does then he will 
just reply I plough. After ploughing he hangs his plough at the 
peg in his house. The field is never ploughed. If he says that 
he illoughs then may be there could be the feeling that he is 
the owner of the field. The one who ploughs will be the owner 
of the field, but the people belonging to Scheduled Caste 
communities have been taught that they plough a:rd after 
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ploughing they keep the plough at the peg. They are confined 
to this much only. They are concerned with the plough and 
not with the field. 

Sir, the agriculture policy is being framed. It is also to be 
seen that there should be the facility of reservation in 
agriculture policy. We have seen it in the Mandai Commission. 
Reservation not only in jobs, but also in agriculture and 
industries have been envisaged in it. It is to be seen. The 
Government will have to root out corruption. A discussion 
was held on last year's floods. The devastating floods 
marooned my area and it caused great damage to the land. 
I requested the Union Government and hon. Minister to 
provide financial assistance for the construction of 
embankments since the banks of the rivers are eroded due 
to floods. As a result crores of rupees were provided by the 
Union Government for constructing embankments on Shangi, 
Naad and Gomti rivers flowing through my area. Though Rs. 
One crore and fifty lakhs were provided but not a single 
centimeter of embankment was constructed and the whole 
amount was misappropriated. The Union Government, when 
asked, replies that, they had provided the funds to the State 
Government and it was for them to spend it since it is a State 
Subject. District Magistrate openly pocketed the money and 
I went on crying in wilderness. The situations compelled me 
to resign from the Membership of Lok Sabha but on being 
persuaded I withdrew the resignation. The elimination of 
corruption should also be kept in mind while preparing 
agriculture policy. 

There has been constant deterioration in the agricultural 
production. I was reading that during 1980-1992, India's rate 
of increase in agricultural production as compared to other 
neighboring countries of Asia, except Bangladesh, was the 
lowest. We should find out the reasons for it. We prepared an 
agriculture policy in a slipsod manner and did not pay 
attention to this point. In terms 01 per hectare yield of 
foodgrains our country produces less than two third of the 
produce of the countries of the rest of the world. We will have 
to think over it too. 

At the end, I would like to say one or two things in brief. 
Our farmers have mainly two demands, firstly, there should 
be a strong infrastructure for the development of rural 
farmers and secondly, education medical facility, transport 
facility and electric supply to them should be in proportion to 
their population. Agriculture sector should be kept free from 
conservative restrictions like it has seen in industrial sector. 
The agricultural policy of the Government can succeed only 
when we sell our products to other countries as per our 

capacity and achieve progress. While preparing agriculture 
policy we should keep in mind the interests of the small 
farmers. Making agriculture policy in the interests of owner's 
of big farmhouses will not s~rve the purpose. 

Yesterday, there was a mention about Coca Cola selling 
tomato and trading in other items. It should also be taken care 
of. 

The condition of eastern Uttar Pradesh is in a deplorable. 
From Gorakhpur, Basti to Mirjapur, Varanasi, Ghazipur, 
Jaunpur, Balia, Sonebhadra, Azamgarh and Deoria are' 
becoming more poor areas of the country. This is not the new 
thing. Shri Vishwanath Prasad Gahamari was a Member of 
this House, 

PanditJawahar Lal Nehru was sitting in the front row. Shri 
Gahamari placed a grain retrieved from dung on the table and 
wept, saying that the farmers and labourers of 30 districts of 
eastern Uttar Pradesh eat bread made of grain picked out 
from dung. Patel Commission was constituted for Ajamgarh, 
Gajipur, Jaunpur and Balia. Patel Commission had made all 
the recommendations but they remained on paper only. 
While framing the agriculture policy you must keep in mind 
the sentence that was uttered by Gahamari ji and the 
recommendations of Patel Commission. You must keep 
them in mind the important parts thereof and bring them here. 

There is a Ganesh Rai college at Domi in my constituency 
in Jaunpur. This is a big college in our area Poorvanchal. 
Three and half thousand students are studying in the subject 
agriculture only. I may tell you that this college is located in 
the centre of Jaunpur, Varanasi and Gajipur. 

14.00 hrs. 

I have said that a number of representations were given 
to ICAR about this college. Its principal informed that on the 
demand of the local populace and approval of the Government 
this college was started but not a single paisa has been given 
in grant. Through you I want to urge upon the hon. Minister 
that this college must be continued to rain. That area is also 
a vast agricultural area and perhaps this college may prove 
useful towards agricultural development and progress of 
these thirty districts of eastern Uttar Pradesh. Agricultural 
Science centre must be set up there. 

While speaking on these matters I express my gratitude 
to the hon. Minister of Agriculture Shri Balram Jakhar ji, my 
elder brother. He has made a proposal here after expiry of 50 
years. The people who are owners of only one acre of land, 
who are owners of 10 viswa and those who are does not have 
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even Rs. 1000, who are weeping for good seeds and in whose 
life it has been incribed that they are the tillers of land but not 
owners of land, should be provided the benefit of th:s propos-
als. They plo!Jgh the land and thereafter hang their plough on 
hook. They are the owner of just a plough but not the owner 
of a land. They have nothing to do with the land. 

While expressing these sentiments I would like to tell the 
Minister of Agriculture that if he wanted Indian agriculturists 
to be competitive in international market and to see this sector 
flourishing so as to build India a strong nation, then he will 
have to formulate an agriculture policy keeping in view the 
conditions of poor and backward .. 

With these words I conclude my speech. 

[English] 

MR. DEPUTY SPEAKER: Shri Yaima Singh Yumnam, I 
request you and all other hon. Members to kindiy restrict their 
speeches for ten minutes only. There are many problems. 
You give constructive suggestions as to how you have 
applied your mind to solve those problems which will help the 
hon. Minister. Of course, the country is very vast and there 
are many problems. 

SHRI YAIMA SINGH YUMNAM (INNER MANIPUR): Mr. 
Deputy Speaker, Sir, I shall try to do that. 

I have studied the Draft Resolution under National 
Agricultural Policy and after studying it I am inclined to 
support the Resolution. 

At the outset, I would like to mention that earlier there was 
an apprehension in this House that the GAIT agreement will 
harm the interests of India in respect of agriculture. The 
apprehension was expressed in this Houce by almost a!l the 
Members here. Now, after going through these notes prepared 
by the Ministry, I have understood that the apprehensicn has 
now been removed and this GAIT agreement will not harm 
the Indian interests' in agriculture. On the other hand, it is 
mentioned that it will help in promoting the interest of India in 
respect of agriculture. 

Under the proposal legislation, the farmer's right to retain 
and exchange it will not be affected. So, after going through 
these notes and also after finding the facts that the GAIT 
agreement will not affect adversely, I am now prepared to 
support this resolution. 

It is also mentioned in the prepared note that these 
measures will benefit India as ocr agricultural exports e,l!oy 

a comparative and competitive advantage .• 1 would like to 
quote from it: 

"India's agricultural export will, therefore, receive a 
welcome stimulus at a time when the incentive 
structures in the domestic economy are beginning to 
work to their advantage". 

So, I appreciate it and in the circumstances I must support 
this Resolution. 

As regards the Resolution I would also like to appreciate 
that because it seeks to dovetail agricultural development 
and research programmes, to meet the challenges in Indian 
agriculture and also seeks to arrest the declarating trends in 
capital formation in agriculture and step up public investment, 
to accelerate development 01 supportive infrastructure for 
agriculture and rural development. It can be appreciated and 
I am prepared to appreciate it. 

Further this Draft Resolution seeks to accord top priority 
to the removal of rural poverty, under-employment, 
unemployment and malnutrition by generating activities 
through diversification of agriculture and promotion of agro-
based industries. I am prepared to appreciated it very much. 

In the Draft Resolution it is proposed about the local 
communities interests, involvement of non-governmental 
organisations in agricultural development. This is also a point 
which is required to be appreciated by all sections of this 
House. In the light of this discussion in the Draft Resolution 
I am prepared to support it. 

But I am inclined to give some of my observations here. 
Rather I am ino!,ned to agree with an observation of the 
Parliamentary St,mding Committee in respect of this 
Resolution. The Committee observes that any Policy or any 
ResolL'tion may be good but if it is not implemented properly, 
e:ffectively and in time then it remains only a document on a 
piece of paper. It is a very correct observation of the Standing 
Committee and I hope that the hon. Minister of Agriculture will 
kindly look into this aspect so that the proposals are 
implemented properly, effectively and in time. 

Otherwise, it will remain only as a piece of document. That 
has been our experience also. With these words, I would like 
to support the Agriculture Policy Resolution. 

Now, I would like to bring before the hon. Minister some 
points on which the hon. Minister may look into and bring it 
under this policy. These points are with regard to the problems 
that have been faced by the people in the North Eastem-
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Region, in respect of agriculture, I would like to recall that our 
hon. Prime Minister has announced in this House that the 
North Eastern Region is adopted by himself. It means that he 
would take or rather the Government would pay special 
attention and give special consideration to this region. But we 
feel rather disappointed, because no' specific interest is 
shown towards this region uptil now. 

Now, I am putting up a proposal for the consideration of 
the Central Government. Now, the North Eastern Region 
comprises of the States of Manipur, Nagaland, Tripura, 
Sikkim, Assam, Meghalaya and Arunachal Pradesh. At one 
time, the State of Manipur was producing enough foodstuff 
and it could provide foodstuff to the deficient areas of this 
region. 

Sir, as you know, the land of Manipur is very fertile and it 
produces good foodstuffs. Once when Pandit Jawaharlal 
Nehru, our lamented first Prime Minister, remarked that 
Manipur is the Eastern Granary of the country. Once it was 
called like that. At that time, Manipur was sending foodstuffs 
outside Manipur. Manipurwas sending foodstuffs to Nagaland 
and Meghalaya. But now, unfortunately the State has become 
a deficit area in foodgrains. This has happened because of 
increasing population day by day. The production is not 
matching with the increase in population. The land is very 
fertile and there are vast portions of land available for 
cultivation. 

Sir, I am not speaking only for the State of Manipur. The 
entire North Eastern Region has vast portions of land which 
is suitable for CUltivation and if the land is harnessed and 
exploited property it will become a self-sufficient region. 
Rather, it will be able to provide sufficient supplementary 
foodstuffs to the national pool. 

As you know, Punjab is rich with wheat and other grains. 
But this part of the country, the North Eastern Region is very 
rich in horticultural produce. 

You might have visited Manipur as other parts of the 
region. The quality of the produce like pineapple, orange or 
any other varieties is very rich. If they can be produced in 
large quantities, they can be provided throughout the country. 
It will yield good income to the farmers also. So, I am 
requesting the hon. Minister to look into it and to bring it under 
the national policy. 

The lands are rain fed; there are no proper irrigation 
facilities. In the mid-eighties, irrigation facilities were provided 

and some irrigation canals were constructed. But after an 
investment of several crores of rupees, they are left now and 
they do not serve any purpose. It is rather misusing of the 
funds which run into crores and crores of rupees. These 
canals are left and they do not serve any purpose. The energy 
required to lift water from Loktak Lake is not sufficient and, 
therefore, it could not be useful. As a result of the shortage 
of electriCity, water could not be lifted from Loktak Lake and 
it could not be put into the canals. So, what is the purpose of 
investing huge amounts if those canals are not serving any 
useful purpose? This matter should be looked into. 

There are no food processing facilities there and there are 
no facilities for marketing also. So, what happens is that when 
the farmers produce in large quantities the varieties like 
pineapples, oranges or other vegetables, there is no market 
for them and, therefore, they resort to leaving all those things. 
It has to be looked into, otherwise that region will remain as 
it is. 

Sir, I would like to propose one very important thing. The 
farmers depend on the bullock-drawn ploughs; they cultivate 
the land with the help of bulls. But the price of a pair of bulls 
is so high now-a-days that it costs more than Rs. 10,000. The 
small landholders have manpower but they cannot depend 
on a pair of bulls because the services of these animals 
cannot be utilised for more than four or five hours. They have 
got surplus manpower. So, what I propose is that the 
Government should take up the production of small type 
power tillers so that they can replace the bullock-drawn 
ploughs in the cultivation system. in that case, the power 
tillers can be utilised by the farmers throughout the day and 
cultivate their lands not only in the first and second corps but 
even in multiple crops. In this Eastern region, there is a 
peculiar type of cultivation. As you know, it is known as 
terrace cultivation and it requires a peculiar type of power 
tiller. 

They are to be provided. Otherwise, the condition of a 
great number of farmers in the hill areas who resort to terrace 
cultivation will remain as it is. They are suffering from 
unemployment and from other adverse things. 

MR. DEPUTY SPEAKER: Shri Yaima Singh Yumnam, 
you have taken 20 minutes. Please try to conclude. 

SHRI YAIMA SINGH YUMNAM : I am finishing. Sir. When 
other Members took more than 35 minutes, they were 
allowed to do so .... (lnterruptions) 

MR. DEPUTY SPEAKER : That is the difficulty. It has 
been made absolutely very clear from the very beginning that 
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each hon. Member should take ten minutes. In spite of ringing 
the bell, you are not concluding. 

SHRI YAIMA SINGH YUMNAM : Please be patient with 
me for a few minutes. 

MR. DEPUTY SPEAKER: I have got patience. But you 
should also exhibit you patience. 

.... (Interruptions j 

SHRI YAIMA SINGH YUMNAM : With great patience, I 
was speaking. When I am given five minutes, how can I cover 
all these things. Please imagine. I have never been getting a 
chance of speaking for more than ten minutes. I am put under 
trial. 

MR. DEPUTY SPEAKER : You are coming from an 
important place. That is why top priority is given to you. 

SHRI YAIMA SINGH YUMNAM : Sir, I shall now come to 
a proposal for giving education on a large scale to these 
cultivators, to these farmers. They should be given education 
why they should produce and why they should work. We 
should try to imbibe patriotism in them by telling that they have 
to work in the service of the country, in the service of the 
people and if they do not work, the people will suffer. They will 
also suffer in tum. So we have to educate them. But is to be 
taken up as a National Policy. 

Sir, a Central Agricultural University has been established 
in the State of Manipur. For that, I have to thank our 
Agriculture Minister. He is not in the House. But I would like 
to thank him for his generosity. I would like to request him, 
through you, Sir, to make it a feasible one. Although it has 
been established there, it has not been functioning properly. 
It is without staff, without other infrastructure. It has been 
established without such things, So, my request would be that 
the Central Government should try to provide all the 
requirements so that the University can function properly in 
order to meet the needs of the people. Here, I would like to 
say that those who have come from outside Manipur for 
providing the service, they cannot function there properly. 
They immediately want to go back because they do not like 
to serve there for a long time. In view of the prevailing law and 
order situation, nobody wants to be there. So, while appointing 
the staff, I would like to request the Central Government to try 
to appoint more and more local candidates, if found 
satisfactory. That will serve the purpose to a great extent. 

My last point would be that while adopting this National 
Policy on AgricuHure as also the Resolution, the Central 

Government should think of giving the imported implements, 
particularly the power tillers in great number to this region. 

And also for making available all these fertilizers etc., in 
time because the fertilizers are received after the season is 
over. There is delay in this respect. All these facts are 
required to be placed before the Agriculture Ministry, for 
which I put it before you . 

With these words, I thank you very much. 

[Translation] 

SHRI SHIVRAJ SINGH CHAUHAN (Vidisha) : Mr. Deputy 
Speaker, Sir, we are discussing today the agriculture policy 
of India, but hon. Balram Jakhar ji, who was talking so loud 
of his agricultures policy is conspicuous by his absence. It 
appears that Jakhar ji has left Jagannath ji on his behalf. 

(Interruptions j 

[English] 

SHRI ANANTRAO DESHMUKH (Washim) : I am on a 
point of order. Though the han. Minister is not here yet the 
other senior Minister is present. So I do not think it is proper 
on the part of the Member to have made this comment. 

[Translation] 

SHRI SHIVRAJ SINGH CHAUHAN: I hold han. Jagannath 
ji and han. Balram ji as one and the same. So I started my 
speech deeming with Balram ji Jagannath ji. 

[English] 

MR. DEPUTY SPEAKER: It is a casual and fair comment 
to keep the House in good humor. Do not take it very 
seriously. 

SHRI ANANTRAO DESHMUKH : Then it is all right. 

[Translation] 

But han. Balram ji who felt excited in singing eulogy of this 
policy not present here, I had objection to this fact. 
(Interruptionsj ..... 

SHRI SHIVRAJ SINGH CHAUHAN: Mr. Deputy Speaker, 
Sir, India is a country of villages and farmers. Three-fourth of 
the total population lives in the villages. He foils hard in this 
fields. If farmers will prosper then the villages will also be 
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prosperous. The progress of villagers is a synonym of the 
advancement of villages. The agriculture is the backbone of 
)ndian economy. If farmers get bumper crops, then they will 
get money. Money enables farmers to go to market and buy 
goods. If they buy from market, only then the shops will run. 
If shops of shopkeepers runs, then they will pick up goods 
from factory. Where by the wheels of factory will roll on and 
people will get employed in them. This will help build up the 
industries and ultimately it is the nation which will prosper. On 
the other hand, if farmers are not happy, if they do not have 
even a few rupees in their pocket then the progress of the 
nation will get stagnated. 

Today, i.e. after 48 years of independence, we are 
discussing the agriculture policy of India in the Parliament. I 
had thought that this will prove a very dynamic step of the 
Government but having read this draft of the policy what 
appeared to me is that "much cry, little wool", some things 
have been said but it is not known as to who will implement 
it, how and when he will implement it. Mr. Deputy-Speaker, 
Sir Please discuss what priority has been given to agriculture 
ever since we got independence. After independence then 
Government was set on blindly imitating the West. Our first 
Prime Minister took industrialisation as a Synonym of the 
development of our nation and adequate importance was 
given to industry and the allied sector things but only ten 
percent was spent on agriculture in the first Five Year Plan 
whereas three fourth people are dependent on it only. Only 
12-9 percent was spent in the fourth and fifth five year plan 
which was really inadequate keeping in view the necessities 
and only 5.7 percent of total budget was spent in the Seventh 
Five Year Plan and this decreased further in the eighth Five 
Year Plan. We have spent only 5.2 percent on the development 
of Agriculture. This proves what priority we give to agriculture. 
The consequence of ignoring our agriculture is that 35.48 
crore people are living below the poverty line until 1993-94 
whereas only 18 crore people were living below the poverty 
line in 1957-58. More than 40 percent of our population is 
living below the poverty line. Mr. Deputy Speaker, Sir, we 
cannot ignore our farmers before we formulate any agriculture 
policy. I am not talking of those farmers who account for only 
two percent of the population with control on twenty percent 
land. 

Mr. Deputy Speaker, Sir, if we look into the record, then 
we find that they are marginal farmers only. They have got 
less then five acres of land but as a matter of fact they have 
managed to retain their land in the names of dog and cat. But 
when these names also get extinct then they retained that 
land in the name of Tuar Singh, Chana Prasad, Bablu Singh 

and Genhu Lal. This is known to the entire country. The 
Ceiling Act was, of course, enforced but everybody knows 
how far it was implemented. I am not talking of the farmers 
with big land holding. I do not want to talk of those farmers 
also who buy a piece of land for money laundering and then 
they run their illegal work under the cover of it and they show 
their black money as the profits of agriculture only. I am 
talking of those of the farmers who account for 73-74 percent 
of total population and they plough only 28 percent of land. 
What is their condition? Farmers work today day and night, 
they keep sweating. He works hard along with his wife and 
children but despite toiling hard with his whole family he does 
not get two square meals. 

Mr. Deputy Speaker, Sir, one who provides us food, is 
called a farmer. The farmer grows foodgrains and provides 
it to whole of the country but his children have to sleep half 
starved. He is the person who grows cotton for providing 
clothes to the people of the entire country but his own children 
remain without clothes. The farmer grows sugarcane so that 
the people may get sugar but on the festivals like Diwali and 
Dusshera his own children pine for good foods and sweets. 
When he takes birth he is a debtor, he has to live on loans for 
his whole life and even he dies as debtor and leaves his debt 
for his coming generation. What have we done to improve his 
condition? 

Mr. Deputy Speaker, Sir, they do not have agricultural 
implements. They are not the owners of tractor. Many of them 
do not even have axes and money to buy fertilizers. Anyhow 
he grows his crops. As far as loan is concerned, they do not 
get it without paying commission. They have to hanker after 
banks many a times and only then they manage to get some 
loan but it also becomes half. As soon as his crop gets ready 
and reaches home from whom he has taken loan the money 
lender runs after him to get his money back. He has to repay 
the loan taken from public sector and cooperative sector 
banks. I know about Madhya Pradesh, there are so many 
farmers there, who sell their standing crops at throwaway 
prices so that they may get something to get rid of the money 
lender. 

Mr. Deputy Speaker, Sir, I would like to tell you a reality 
in this regard that sometimes the farmer has to suffer in this 
way. I had gone toa village. Some people were standing near 
a school there. On seeing my jeep, they, started running 
away from there. I asked to stop the jeep and got down from 
it. I asked them as to why they were running, what mistake 
I had committed. Since I visited the village all of a sudden 
without information. The people were surprised to see me 
and said that they mistook me as someone from the bank 
who had come to recover the loan from them and since they 
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do not have money, they started running. Mr. Deputy Speaker, 
Sir, this is the factual position which I myself have seen. 

Mr. Deputy Speaker, Sir, injustice is done with them 
regarding the price for their crops. When the farmer sows 
soyabean, its market price at that time is Rs. 1600 per quintal 
but when the crop of soyabean reaches the home of the 
farmer and he goes to sell that he does not get more than Rs. 
600 or 700 per quintal. When the farmer sows gram, the 
market price is Rs. 1800 per quintal but when he goes to sell 
it, the price is Rs. 800 per quintal. When the crop reaches the 
home of the farmer the prices come down but soon as it 
reaches at the godowns of the trader the prices shoots up. 
The farmer does not get proper value of his product and the 
safes of only few people are filled. 

Mr. Deputy Speaker, Sir, I would not like to repeat what 
Shri Rajnath Sonkar Shastriji has said. He has talked about 
potato and has told that potato is sold at 80 paisa per kilogram 
in the market and a small packet of potato chips is sold at Rs. 
16-17 per packet. I would like to submit that unless the farmer 
is paid the proper value of his product he cannot become 
prosperous. These advertisements will not serve any purpose. 
The farmer works hard. Our farmer sells wheat at Rs. 300-
350 per quintal and when we switch on the television the 
advertisement appears - "Sone Jaisa Dane Ka Gehun." We 
have never seen wheat like gold. The wife is serving the food 
and the husband is taking the meals. The husband comments 
it is enough. Then the wife says that the 'Roti' is made from 
the 'captain cook' flour, on this the husband says, bring four 
more 'Roti'. The farmer does not get the full price of his 
product while these people earn unreasonable profit enticing 
through advertisements. I would like to submit to you that all 
this injustice is going on with the farmer. 

Mr. Deputy Speaker, Sir, it is not that there are no 
possibilities of agricultural development in our country. If we 
see from the point of agriculture then ... 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Spoaker, Sir, I am on a pOint of order. The important topic like 
agriculture is being discussed here and neither the han. 
Minister of Agriculture nor the hon. Minister of State in the 
Ministry of Agriculture is present here. 

SHRI SHIVRAJ SINGH CHAUHAN: Mr Deputy Speaker. 
Sir, the agriculture policy should be such, which can be 
beneficial for the marginal and small farmer and which can 
make available the seeds and the fertilizers to them, so that 
they may not have to sell their product at throwaway prices 
and an eqUilibrium can be maintained between the prices of 
products of the factories and the raw material produced by 

the farmers. All these things should be included in the 
agriculture policy. There are vast scopes of agricultural 
development in the country. If we look at from the pOint of 
agriculture, not only 11 per cent of the geographical area of 
the country is cultivable but 52 per cent of the total area is 
cultivable. There are 15 types of climates in our country. We 
have so much water resources that we can irrigate 83 per 
cent of land. Out of the 83 types of soil, 45 are found in our 
country. We have sufficient water, hard working farmer and 
good soil but in spite of that the development in the agricultural 
sector has not been sufficient. We may boast about that out 
stocks of foodgrains are full and we have become self-reliant. 
Though, the godown of FCI are full but 40 per cent of the 
country's population sleep hall starved. If we look at the 
agricultural products, we will find that the production of pulses 
and oil seeds have increased marginal only in the wheat 
sector the production had gone up by 17 quintal per hectare 
in the 60'5. Now this production has gone up to 23 quintal per 
hectare. Only 6 qUintal per hectare has one up in 30 years 
then in the coming 30 years this production will rise upto 29 
quintal per hectare and by that time our population will be so 
much that the entire country will not have sufficient toodgrains 
to eat. The production of wheat in U.K. and the U.S.A is 50 
quintal per hectare but in our country its production is 23 
quintal per hectare. As far as I know it is 74.44 quintal per 
hectare and if we look at the production in our neighboring 
country, China produces 33.6 crore tonnes of tOodgrains and 
the cultivation is done in 10 crore hectares of land while we 
are producing only 1 B crore tonnes of foodgrains in 14.2 crore 
hectares of land. In China, a person gets 169.5 kilogram of 
foodgrain. We have seen the comparative development 
made In the agricultural sector. The same is the position of 
rice and milk. The hon. Minister of Agriculture has said that 
we are at number two in the production of milk in the world and 
soon we will be at number one. But had we not imported milk 
powder from foreign countries we could not have got tea even 
properly. As far as agriculture is concerned, there are some 
things in it like good seeds, fertilisers and insecticides etc. 

My submission is that even today good quality seeds are 
not available to the farmers. The Seed development 
Corporation buys some seeds from the farmer and sell it to 
the farmers on high rates. They do not get fertilizers in time. 
I know about the position of urea in Madhya Pradesh last 
year. We could not make available urea in time to the farmers 
and the production of the foodgrain has been very low at 
various places. Sub-standard insecticides are being supplied 
in our country. I am talking about Mahdya Pradesh .and the 
same is the situation in various States. The manufacturers 
prepare sub standard insecticides. Once I visited a village. 
On seeing me, the villagers brought a sack of fertilizer before 
me and as~ed me to open that. I asked them why they were 
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asking me to open the sack, they urged me to open that. 
When I opened that there was insecticide in that and there 
were handful of moths in that. I asked them what they wanted 
to say by showing that in reply to that they said that on hearing 
the news of my arrival they put a handful of moths in it four 
hours back. These have not died but are alive and are gaining 
weight. This is Ihe condition of the insecticides and thaI is why 
it annoys us since we are unable 10 save our crops from the 
moths. The moths do not die while the farmer dies. Therefore. 
please make avai!able good quality of insecticides to him. 

I had urged upon you earlier also that the water resources 
in our country are sufficient to irrigate 83 per cent of land but 
even after 48 years of independence we have been able to 
irrigate only 35.3 per cent over of our cultivable land by 
spending Rs.45 thousand crore. Even today 67 per cent of 
agriculture depends on monsoon. 

.. 
As far as the big irrigation projects are concemed we have 

made big irrigation'projects, started 289 irrigation schemes 
but only 65 out of these could be completed and the remaining 
are lying as such. My submission is that there is no need of 
I:tg irrigation projects. Much amount is spent on these, the 
forests remain submerged in water and a number of people 
are dislocated. Rupees 35 thousand per hectare is spent on 
the big projects. Instead of it if small irrigation projects are 
prepared then the expenses come arcund rupees 7,330 per 
hectare. The agriculture policy should contain small projects. 
In old times, there used to be ponds but now either these have 
dried up orthese are being encroached upon. The Government 
is not paying any attention towards these. These ponds 
needs to be revived. We can restore the declining level of 
water by constructing small stop-dams. The other means of 
irrigation are wells and lubewells but the condition is that the 
water level is going down sharply. Many farmers cannot get 
the well dug and if somehow they get the well dug by 
managing loan then they come to know that there is no water 
beneath. If at all there is water then the power supply is not 
available. II takes 3-4 years in getting power connection but 
the recovery of instalment of loan starts from the very first 
day. The supply of power is not available but the electricity bill 
comes regularly. The canals are not maintained properly. 30 
per cent of water either evaporates or goes waste by 
seepage and due to the old system only 15 per cent out of the 
remaining 62 per cent of water reaches the plants. 

Much of our agriculture depends upon monsoon. 
Sometimes the hailstorm destroy the entire crop of the 
farmer. How the farmer will face the natural calamity? I would 
not Hke to blame the Government for it but if once his crops 

are destroyed, he cannot recover up to 3-4 years. How he will 
repay his loan? 

The issue of crop insurance scheme has been raised 
here. Two years back, when there were hailstorms in Madhya 
Pradesh, the farmers had got their crops insured through co-
operative society. At the time of paying the insurance claim 
neither the farmer nor the entire village was taken as a unit 
but the tehsil was taken as a unit and it was said that unless 
a particular percentage of the crop is destroyed, the insurance 
claim will not be paid. Now, what the farmer should do? 
Should he pray to God that the entire crop of the tehsil be 
destroyed? Therefore, the insurance scheme should be such 
that through which the loss olthe farmers can be compensated. 
As far as making the loans available, the Reserve Bank had 
given the directive to all the banking institutions to provide 
atleast 18 per cent loan for agriculture. As far as I know none 
of the banking institution has provided more than 11 to 13 per 
cent loan for this purpose. Even that loan is not available 
without greasing the palm of the authorities. There are so 
many officers who take commission. If the range is increased. 
upto 25 thousand then the loan should be provided at least 
on 4 per cent interest. 

Yesterday also it was discussed that the developed and 
developing countries spend 2 to 3 per cent of the total 
agricultural production of agricultural research. Our scientists 
have made a remarkable contribution in agricultural 
development but it is very sad that we spend 0.32 per cent on 
our agricultural development, if not much then at least it 
should be one per cent. 

The issue of consolidation of land was being discussed. 
The consolidation of land might have been done in Uttar 
Pradesh and there might have been some shortcomings in it, 
but consolidation of land has not been done in Madhya 
Pradesh and in some other States. Due to division of land 
there are small fields. If consolidation of land is done then 
perhaps these lands can be beneficial. 

As far as land reform is concemed, our colleague Shri 
Laxman Singh ji is here, there is uneven land in Rajgarh 
district, where the production is not much and the farmers are 
unable to get these levelled and get the bunds constructed. 
Therefore, such a scheme should be formed on national level 
through which the land can be made even and the bunds can 
be constructed, only then the farmer can have some benefit 
from that piece of land. My submission regarding barron land 
is that 39 million hectare land is In this category, which can be 
developed and made cultivable. This is In our country, the 
technical graduales .... (lnterruptions) .. Mr. Deputy Speaker, 
Sit, I wi" take little time more. 
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[Eng/ish} 

MR. DEPUTY SPEAKER: You have taken about 25 
minutes. 

{Trans/ation} 

SHRI SHIVRAJ SINGH CHAUHAN: Let me be allowed to 
take 2-4 minutes more. The vocal Members have spoken for 
one hour each. 

[Eng/ish} 

MR. DEPUTY SPEAKER : You say that the earlier 
Speakers have taken more time and so, we will also take. You 
do not want to be away from that list; and you want to follow 
them. If that is the case, how can we complete the business? 

{Trans/ation} 

SHRI SHIVRAJ SINGH CHAUHAN: I will conclude soon. 
I think if 39 million hectare of land is distributed among the 
farmers, technical graduates, educated unemployed and ex-
servicemen then of course crores of people will get 
employment. The production will enhance and the soil erosion 
will also be contained. 

Hon. Minister of Rural Development is present here. 
Agriculture is directly connected with rural development. 
There are no roads in villages, lack of potable water table 
water and schools. If there are schools at all, there are no 
teachers, if there are hospitals, doctors are not there. Unless 
we provide basic facilities to the villages and the farmers, 
development of agriculture can not take place. I am not urging 
upon the Govemment to make a big ministry by merging, 
Irrigati~n Ministry, Rural Development Ministry, Agriculture 
Ministry and Ministry of Energy into one but there should be 
coordination between them. Unless it is done there will be no 
development. 

There are no roads in the villages. There are several such 
villages in Madhya Pradesh, Uttar Pradesh, Bihar and Orissa, 
where there are no roads upto 25-30 kilometers. If some one 
falls ill there during rainy season, then there is no other way 
except putting him on the cot and carry him to the city. If he 
survives on the way it is alright otherwise the person dies in 
transit and that cot turns into his bier and is grounded at the 
crematory only. I am not going into details but there is no 
arrangement for potable water, health facility and education 
in the village. We are raising the issue of education here but 
how many farmers of the country know that the agricuhure 
policy is being discussed in the Parliament of our country. 

Some people have framed this agriculture policy while 
sitting in cool air 08 AC. Those who are least concemed with 
the farms and farmers have framed this agriculture policy. 
How many farmers, concerned with it, have been consulted? 
Had this agricultural policy been given sufficient publicity and 
had the suggestions of the farmers been obtained then it 
would have been more feasible. 

As far as livestock is concemed, on one hand we want to 
increase the production of milk on the other hand milch 
animals are slaughtered in our country. There are many legal 
and illegal slaughter houses. Mr. Deputy Speaker Sir, my 
submission through you is that these abattoirs should be 
closed stemly. 

I would like to submit one more thing, that arrable land is 
being used for other purposes on a large scale. Industries 
and roads are being constructed on these. As far as possible, 
misuse of agricultural land should be checked. 

Various rivers in our country are gelling polluted. If the 
animals consume the water pointed by industrial waste they 
fall ill and if they take bath in it then they develop skin 
diseases. These rivers must be made pollution free. 

I understand your intention. There were many more thing 
to f!:ay but 8biding by the discipline is important. Once again, 
I would like to submit that a detailed discussion should be held 
in the whole country before formulating this agriculture policy. 
It should also be discussed with the common farmers. We 
need such an agricultural policy, which can be beneficial 
specially to the marginal and small farmers and can alleviate 
their pains and pangs. How the agricultural production will 
enhance, it should be discussed in detail and only then such 
an agriculture policy be framed as may effect increase in the 
agricultural production. 

[Eng/ish] 

SHRI ANANTRAO DESHMUKH (Washim): Mr. Deputy 
Speaker, Sir at the outset, I must congratulate the hon. 
Minister for bringing this policy document. But at the same 
time, I would like to give some suggestions and stress those 
points which were not being stressed in that policy 
document. 

Agricultural community of this country requires incentives 
in agriculture, not in form of subsidies but in the form 01 better 
remunerative prices for their agricultural commodities. 
Substantial stress should have been given on this aspect. But 
unfortunately it i~ not being done so in this policy document. 
Remunerative prices coupled with the latest technology will 
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ensure a sustai ned growth rate forthe production offoodgrains 
in this country. 

I do not say that the Government is doing nothing in this 
regard. In the present system, Government has of course, 
taken a measure by giving a support price to agricultural 
commodities. And there have also been consistent 
enhancements in the support price. Apparently, it looks very 
rosy as if the agricultural community of this country has been 
given a support price. But the whole concept of support price 
is meaningless if the Government does not provide for robust 
infrastructure- intervening structure- to come into the market 
and procure the foodgrains for the farmers if the prices fall 
below the support price. So, I would like to ask the hon. 
Minister whether he has got any plan of providing such an 
infrastructure, if not at the village level but at least at the block 
level, in the coming five years. 

When I say about giving a better remunerative price to the 
agricultural community, there are many aspects which are 
actually linked with this. I have already discussed one aspect 
here. The second aspect is that we must have a well-oriented 
Exim policy. Simply lifting the export and import ban is not 
going to help us. This House has seen many chaotic scenes 
especially in the import of foodgrains. I will quote the case of 
Maharashtra. On the one hand, the Maharashtra Government 
have been stressing on the Central Government to give them 
permission to export the cotton bales. Unfortunately, it is not 
being done so. So, the remunerative prices are not provided 
to the agricultural community. But does it mean that it is also 
helping the common man? The common man is not getting 
the cloth at a cheaper rate. so, this is a vicious issue. And it 
has to be looked into. 

On the other hand, we discussed the issue of import of 
sugar in the Parliament. There were a lot of stocks available. 
Still we imported sugar. We expected that the prices of sugar 
should go down. But the common man did not get it at the 
cheap rate. On the other hand, the agricultural community did 
not get better remunerative prices. So, this whole system is 
to be looked into and this has to be stressed in this policy 
document. 

There is another thing which I would like to stress over 
here. I would like to bring to the notice of the hon. Minister that 
we have to provide a processing infrastructure especially at 
the rural level. When I say th~t we have to give a processing 
infr~structure, I do not mean that we should go for big 
ventures, such as, sugar industry, spinning industry but a 
small processing unit where in a farmer can do a value 

addition. Instead of bringing gram to the market, he can bring 
it in the form of gram-daal. So, a chain of this sort of value-
adders and outlets have to be actually erected in this country. 
Unf0r:lunately, this has not been mentioned in this policy 
document. I would like the hon. Minister to consider these 
issues. 

Then, I come to marketing. As I have said earlier, we are 
providing support prices. But simultaneously, we are not 
providing any infrastructure to intervene in the market if the 
prices go down. 

We can offset this by providing very strong marketing 
structure. A very strong marketing structure can also be 
provided in the form of erecting warehouses. Warehouse is 
one thing wherein a farmer can put his food grains and take 
advantage of the fluctuations in the market. These warehouses 
have to be erected at the village level or the block level. 
Actually, I would have liked if these things policy had been 
mentioned in this policy document that at least, Government 
has resolved to erect these warehouses in the coming five 
years. Unfortunately, this has not been done. I said that these 
should be erected not at the block level but at the rural level 
because a farmer is not going to bring his proceeds all the 
way to the block level or the district level. Here, we have to 
differentiate- what Nitishji has said- Between the two cultures. 
I am talking about the common agriculturist. When I say 
infrastructure in the form of'warehouses, I mean erection of 
the same at the gram panchayat level and village level. 
Earlier I had said that better remunerative prices to agricultural 
community coupled with the latest technology will ensure 
sustained foodgrains growth in this country. 

As far as technology part is concerned, I must say that 
ICCR is doing a very good job. But where do we have the 
infrastructure to dissoninate this technology from lab to land? 
We have the Infrastructure in the form of KVKs. But what are 
we doing with the KVKs? We are at the threshold of the 21st 
century wherein this technology is going to playa very vital 
role in the life of mankind. We have o;,e system in the form 
of KVKs which is disseminating latest technology from lab to 
land. But here, we are reducing the allocations and the staff 
given to the KVKs. I must bring it to the notice of the House 
that it is because of hon. Minister's efforts that in the last two 
years, many new KVKs have come up but much more has to 
be done in that regard. 

Recently, we had gone on a tour to Cochin wherein we 
had visited a KVK at a place Narakkal. We were also told that 
a hectare of pearl rearing would fetch ten lakh rupees to a 
farmer. A person like me, being a Member of Parliament, cali 
affordto go to Cochin but Sir, what about common agriculturist? 
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So, we have to provide infrastructure by which this technol-
ogy can be disseminated from lab to land. Therefore, I would 
like the hon. Minister to take up this issue and give priority to 
this sector. 

There are a few other things which I would like to mention 
but it may amount to repetition. There is a very important 
factor and that is, reclamation of land. Much research and 
development work has been done in this regard. As far as 
reclamation of saline land is co.ncerned; only a few States 
have made a lot of headway but there are many States which 
are lagging behind. Therefore, an objective or a goal has to 
be set up by which different agricultural institutions available 
with the Central and State Governments should be given 
certain targets to achieve the saline land or to reclaim the 
saline land. Here, a well documented policy has to evolved. 

Lastly, I have a point on fishing. As far as offshore fishing 
is concerned, this country has made a lot of progress 
because we are exploiting about 75 percent of our available 
potential resources. But as far as inland fishing is concerned, 
we are lagging far behind. We are exploiting just 25 percent 
of our available resources. Therefore, we can certainly make 
lot of headway in this provided we take a policy decision. We 
should take up the issue with the State Governments and I 

'think the hon. Minister can recommend that all the State 
Government should consider fishing at part with agriculture 
wherein inland fisheries would be given priority in infrastructure 
such as providing water, electricity and many other things .. 

15.00 hrs. 

Sir, these are some of the issues which I would have really 
liked to have been incorporated in this Policy Document and 
I would certainly request the hon. Mil'lister to consider this 
issue and consider these suggestions in his reply. 

With these words, I conclude. 

MR. DEPUTY SPEAKER: Mr. Deshmukh, you have done 
a wonderful thing. You have given very constructive 
suggestion. 

SHRI ZAINAL ABEDIN (Jangipur): Mr. Deputy Speaker, 
Sir, the Golden jubilee Year of our Independence is knocking 
at our doors. I regret to say that it is a shame thing that our 
nation till date does not have any Agriculture Policy, though 
agriculture plays a very vital role in our economy. The 
Parliament has however now been given that opportunity to 
have discussion on the Draft Agriculture Policy Resolution. 
But this Policy Resolution suffers from various serious 
d~ficiencies. 

At the first instance, I would like to point out that this Policy 

Resolution is quite silent about the problems of the agricul-
tural workers, The agricultural workers constitute the single 
largest segment of our farming community. They are the 
worst sufferers. They are the most vulnerable sections of our 
population. They are the most exploited and deprived sections 
of our Population. In my view, in a country like ours, without 
having adequate provision for protecting and safeguarding 
the interests of the agricultural workers, no agriculture policy 
worth the name can be thought of. While drafting this Policy 
Resolution the Government very conveniently forgot to take 
the problems of the agricultural workers into consideration. 

Sir, secondly, this Policy Resolution is again totally silent 
about the redistributive land reforms programme. This must 
have been stated in the Resolution regarding the land 
reforms that it will be so pursued, as it has channelised the 
energies of the small and marginal farmers for achieving 
greater production. The Resolution deals here with the 
reforms of the small and marginal holdings. But what mea-
sures does the Government propose to undertake in regard 
to the very large holdings which include distributing surplus 
lands, waste lands and the lands that are to be vested to the 
State Governments? Will these big holdings be allowed to 
continue as they are, or the Government will take possession 
of such land and distribute them among the landless poor 
farmers? 

Sir, this Resolution again takes pains to enumerate that 
the diminishing size of land holdings and fragmentation is 
leading to restricted management option. Lower income level 
is one of the major challenges that our agriculture has been 
facing. I would like to know, does the enumeration not hint at 
the departure of the Government from long cherished 
redistributive land reform policy on the plea of checking 
fragmentation of land holdings so that they are not diminished 
further? Does that not amount to giving a go-by to the slogan 
'Land to the tiller.'? 

Sir, I find it very hard to subscribe to the views of the 
Govemmentthat small and marginal holdings lead to restricted 
management option and lower income levels. 

A number of surveys, conducted in different countries, 
have proved that the productivity of small holdings is muph 
higher than that of the big ones. So, what is needed is to 
provide basic inputs and other facilities, in a liberal manner, 
to the small and marginal farmers. The big holdings on the 
other hand suffer from managerial inefficiency. 

What are the main thrusts of our agricultural strategies 
which we have followed during these years until the present 
Government came to power in 1991? It was to achieve self-
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reliance and self-suffiS:iency in foodgrain production so that 
we can adequately feed our ever growing population. This is 
what our Green Revolution intended to do. As a result, we 
have been able to achieve many-fold increases in our 
foodgrains production. We have been able to build up a huge 
stock of foodgrains. But, at the same time, it is also said that 
50 per cent of our rural people still live below the poverty line. 
They cannot afford a square meal a day. There has not been 
any qualitative improvement in the nutritional standard of our 
rural masses. 'The nation is now disturbed with the question 
of how to produce 240 to 250 million tonnes of foodgrains to 
feed an estimated population of 1000 million by the end of the 
century. So, it is imperative that we should continue with the 
policy of self-reliance and hence the main thrust still. should 
be to increase foodgrains production. 

But this Agriculture Policy intends to shift that thrust from 
foodgrain production to production of cash crops. It is being 
done with a view to expanding our export of agricultural 
produce. The philosophy behind it is that if you have enough 
money, you can have as much foodgrain as you need in the 
international market. So, it is likely that in the coming years 
we are going to be permanently dependent on import of 
foodgrains. But, Sir, permanent dependence on import of 
foodgrains is a very dangerous thing. It may even appear to 
be a threat to our sovereignty. I am not opposed to export of 
agricultural produce but that cannot be done at the cost of 
self- reliance. 

SHRI SYED MASUDAL HOSSAIN (Murshidabad): But 
that is not the conditions of the Dunkel Policy. 

SHRI ZAINAL ABED IN: In my opinion this shifting of 
thrust and new privatisation is not going to benefit the small 
and marginal farmers. I would like to know, has any in-depth 
study been rnade to ascertain whether the small a~d marginal 
farmers are ready to give up their traditional cultivation of 
cereals and adopt these new cultivations, i.e.' sericulture, 
hOl1icuiture and fish culture? Is it very practical and pragmatic 
to think that a marginal farmer will convert his small plot of 
land into a pond or a garden? Even if he so desires, where 
from the money wiD come to translate his desire into aGtion? 
The agricultural activities like fish culture. horticulture, 
sericulture require a very long gestation period. How can a 
marginal farmer, who heads a family which I.ive from hand to 
mouth, wait for such a long period to get the returns. Small 
and marginal farmers do not produce surplus for the rilalket. 
Whatever little they rnay have for the market. they are 
compelled to make distress sale of that. 

They are not in a position to practise value added 
agriculture. So, this export-oriented agriculture policy is not 
going to help them any way. This Policy wHI rather enhance 
further the disparity between one section of our farming 
community and the other, between the irrigated areas and 
non-irrigated or rainfed areas. Our agricultural scientists are 
doing commendable job in the field of research but the 
outcome of the research is not reaching the farmers as 
extensively as required. So, the network for bringing the 
laboratory nearer.to the land should be strengthened. 

The functioning of the extension service centres should 
be reviewed. Our farmers also require to be trained properly 
so that they tend to adopt new technologies. They are 
inclined to adopt scientific methods of farming. 

Sir, a comprehensive land and crop insurance scheme 
may go a long way in helping the farmers. It should be 
introduced as a uniform policy th roughout the country covering 
all the major crops and it should not be linked with loans. 

Sir, irrigation is a vital and critical input which plays a 
crucial role in the success of any agricultural development 
policy. Without adequate proviSion of assured irrigation, no 
agricultural policy can yield expected results. Sir, two-thirds 
of our cultivable land still remain to be rented. The success 
of the export-oriented agricultural policy which we are now 
discussing largely depends on creation of assured irrigation 
facilities in these rainfed areas. It largely depends on the 
maximisation of utilisation of the irrigation potential already 
created. Irrigation deserves to be given topmost priority but 
that has not been given to irrigation. The outlay for the Eighth 
Five Year Plan for irrigation is also very poor, So, how can one 
expect that this agricultural policy will ensure all-round 
development of agriculture. 

Sir, before I conclude I shall give a few suggestions. At the 
beginning I have spoken that agricultural workers constitute 
the largest~ment of our farming community. This agricultural 
policy does not say even a single word about them nor 
suggest... 

SHRI SYED MASUDAL HOSSAIN: This is a policy ab9ut 
the kulaks. 

SHRt ZAINAL ABEDlN: Why should not there be a 
provision in the agriculture policy statement for introduction 
of old-age pension scheme for agricultural workers who have 
adjusted themselves to serve the nation? Why should not 
there be a provision for recording the names of the share- . 
croppers as a time-bound programme conferring rights of the 
land theytHl on them? Why ehouId a Central I8g1statlon not be 
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enacted to ensure minimum wages to the agricultural 
workers? 

Sir, I would like the hon. Minister to give specific replies to 
these 'queries which I am very much awaiting to have replies 
to. With these words, I conclude. 

SHRIMATI O.K. THARADEVI SIDDHARTHA 
(Chikmagalur): Sir, the Draft' Agriculture Policy Resolution 
moved by the Agriculture Minister will go a long way in building 
agricultural sector as a strong and commercially viable sector 
which has been hitherto restrained from tapping its full 
potential. This Draft Agriculture Policy will definitely improve 
the living conditions of the farmers and also bring changes in 
the rural sector. I welcome this Draft Agriculture Policy 
Resolution. 

Sir, India is predominantly an agricultural country. All 
other sectors, whether it is industrial sector or other services 
sector, the strength lies on the strong edifice of agriculture. 
The base of industrialisation depends much upon the growth 
of agriculture. It is because, it is the growth in agriculture that 
would create a momentum for the growth in other sectors. 
Therefore, in India, agriculture remains very nucleus of all 
economic activities. 

Sir, about 43 per cent of the geographical area is used for 
agricultural activities. Agriculture accounts for merely 30 per 
cent of the rural domestic product and provides livelihood to 
about 70 per cent of the work force. This itself will indicate how 
important agriculture is in our economic sphere. 

It is true that after Independence, all the successive 
Govemments have given sufficient encouragement for the 
growth of agricultural sector. We cannot forget how Green 
Revolution have brought miracles in the food production. It is 
true that our goal or aim is towards achieving self-reliance in 
food. 

Today, our food production has gone upto 190 million 
tonnes: per year. i.e. however, if we look at the economic 
angle, a question arises whether the policies and measures 
which we have pursued have enabled the agricultural sector 
to grow as an economically viable sector, and whether the 
policies and strategies which we have applied have helped us 

~to create a prosperous and self-content rural society. 

Sir, the policy which the Government has pursued hitherto 
aimed at building up a strong food security. Filling up bellies 
of millions must .be the priority of the nation. I am not 
disapproving it. But the fact is that our policy-farmers viz., 
those who formed the strategy have confined only to ensuring 

food supplies through short-term expedient measure. Now. 
we must consider a comprehensive Agricultural Policy which 
will deal effectively with various aspects of agricultural devel-
opment like building infrastructure. public investment. tech-
nology, public distribution, production and productivity, flood 
and drought control, minimum support price, agricultural 
research and so on. It is because these are very essential for 
the development of aU round agricultural development. 

Sir, hitherto, the Government had given very high 
protection to the industries. Creation offood zones, restrictions 
on the free movement of foodgrains within the country and 
impOSition of compulsory lives and restrictive exports have 
resulted in depressed agricultural prices. 

In my view, agriculture did not get a fair deal when 
• compared with industry. Due to this disparity between 

agriculture and industry in respect of investment. credit flow, 
irrigation, critical input in terms of trade" the agricultural 
growth has remained relatively modest and the grewth rate 
has not sufficiently improved. The share of agriculture in the 
domestic produce has declined very sharply. The share in 
labour force did not witness any significant' drop. It created a 
situation where a large chunk of the Indian population had 
relatively become dependent upon the smaller share of 
holdings. This has created a wide disparity between the rural 
and the urban income. Sir. I am very happy that our Prime 
Minister and the Agriculture Minister have taken the initiative 
to rectify these flaws in this Policy. 

The vast population of our country comprises the farmers 
and the agricultural labourers, who are living in the villages. 
Sir, in their perception. after the economic reforms, the 
Govemment has withdrawn the subsidy on agriculture and 
the Govemment has withdrawn a number of incentives on 
agriculture. That is why, our farmers are thinking that the 
reforms are detrimental to their cause and will not benefit 
them. The economic reforms and the liberalisation effort 
have so far not really spread to the agricultural.sector and 
the farmers have not so far felt the advantage of the 
reforms. 

In my constituency, the peop1e always il$k me a question 
and tell me, 'You talk so much about ttle economic relorms 
and its benefit to the farmers bJ, i;le economic reforms on 
liberalisation have brought so much benefit to the industrial 
sector. Every day we are reading that so many concessions 
ill terms to taxes, in terms of tariff. in terms of credit and in 
terms oi encouragement for export are given to the industries 
but what we are seeing is that the Government has taken 
away all the Government is making against us?'. This is a 
question thai they are asking me. 
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(MfI.SPEAKER in the Chaif) 

Sir,~ appeal to the hon. Ministerthatto quell this impression, 
the Government must implement the agriculture policies and 
the programmes in a very vigorous manner and with sincerity; 
in true SPirit these programmes should be implemented. 
Then only, our farmers will be convinced that the economic 
reforms will be to their benefit and help them. Only through 
the farmer's trust, their confidence and their support, we can 
carry these reforms successfully. 

The Agriculture Policy has enlisted the challenges and 
spelt out a number of measures which ware being considered 
and which are essential to infuse new dynamism through 
enhancing public investment, improving credit flow, building 
infrastructure and post-harvest management facilities, 
processing and marketing, and bringing technology in the 
agriculture sector. 

The success of this Policy is mainly dependent on certain 
factors. The first one is public investment. Hitherto, public 
investment policies have been heavily loaded in favour of 
industry. A large dose of credit was channeled toward the 
industrial sector through private and public institutions. 

But agriculture's share in the gross domestic capital 
formation has declined sharply to 11 per cent in 1992 from 19 
per cent in 1982. Therefore, the Govemment should pay 
attention to this aspect. They should restructure the public 
investment scheme and thrust should be given for agriculture 
sector. 

The second thing is with regard to the credit flow. Our 
farmers are very poor and are small holders. They want to 
apply whatever technologies and methods our universities 
and research institutions have developed. They are ready to 
apply them, they are ready to accommodate them and they 
are ready to absorb them, but the problem is, thEiy do not 
have the money to do all these things. Because of this, they 
are lagging behind. The present credit structure and the rural 
credit system is not at all in favour of the farmers. So my 
request is that it should be restructured, it should be improved 
and it should be formed in such a way that it should help the 
poor farmers to get the benefits. Whatever results of the 
researches !;lave been achieved, he should be in a position 
to take them to the filed and the results. 

Another important aspect is that we prepare policies and 
programmes. It gives us a feeling that it win take care of all the 
problems. But at the ground level, at the implementation 

level, because of lapses in implementation, it works in a 
different way. I cite one example from my constituency, a 
large number of farmers in my constituency have taken loans 
but a large number of farmers have been defaulters because 
they have failed to repay the loans. The main reason is that 
they have raised the loans for irrigation purposes. They have 
constructed wells; they have installed pump sets but it takes 
them two to three years to take power to energize their pump 
sets. In these three years, they could not use the pump sets 
and they could not get the water for better produce, but the 
banks have computed interest for these years also and their 
interest has been accumulating. Ultimately, this has forced 
the farmers into a debt trap. This is the situation which is 
prevailing in the countryside. So what I would like to stress 
here is that policy alone is not adequate, the success of a 
policy depends much upon how other govemmental agencies 
of the respective State cooperate and coordinate at the 
ground level. That is the most important thing and the 
Govemment should give attention to this. 

Another important thing that deserves Government's 
attention is hi-tech agriculture, horticulture and floriculture 
sectors. These areas need hug investment and huge capital-
intensive technology. Huge investment is needed for' 
infrastructure. This is required for efficient and profitable 
methods of production. This condition, therefore, is 
increasingly loaded in favour of the resource-rich. My 
apprehension is that in the enthusiasm of bringing private • 
investors. like corporate sectors, in hi-tech agriculture and 
floriculture areas, small farmers and unorganised labourers 
who are rich in talent, who are rich in energy and commitment 
but poor in resources, may lag behind in utilizing the 
opportunities and availing the benefits. Therefore, I strongly 
believe that only in the co-operative sector, this will play a 
significant role in providing these kinds of infrastructures to 
the farmers. Therefore, I request that the G;"vernment 
should re-fashion the co-operative sector as an effective 
instrument for bringing investment and for creating 
infrastructure and other supportive measures for creating 
infrastructure and other supportive measure for the large 
chunk of small farmers. 

I hail the statement of the Minister that the policy intended 
to created terms of trade in favour of agriculture and for 
bringing agriculture on a par with industrial status. In this 
regard I welcome the decision of the Government to withdraw 
all restrictions on the movement of foodgrains. 

Before concluding my speech, I would like to draw the 
attention of the Minister to the fact that Karnataka'has a great 
potential for horticulture and floriculture. But In the absence 
of organised marketing and post-harvesting management 
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facilities, our small farmers are hesitating to take up this as a 
commercial venture. Therefore, I requestthe hon. Minister to 
give adequate financial assistance to the Kamataka Govern-
ment for building this infrastructure to help our farmers. 

Finally, once again, I thank the hon. Minister for his 
sincere efforts and contribution for the development of 
agriculture and allied sectors. I thank you also for the 
opportunity given to speak. 

SHRI S. MALLIKARJUNAIAH (Tumkur): Sir, I am really 
thankful to you because you gave me an opportunity to speak 
a lew words about the Draft Agriculture Policy. 

I am coming from an area where coconut is abundantly 
grown. My entire constituency consists of eight segments 
and all the eight segments are full of coconut trees. Their 
major cultivation is coconut. In our district the rainfall is 
absolutely very very less and borewells are dug. They are 
getting dried up and coconut gardens are virtually in an 
condition of decay .. 

When I had the opportunity of sharing a platform with the 
hon. Minister at Shinioga, I was able to convince him about 
our plight in our district. The hon. Minister was able to fly from 
Bangalore to Shimoga and he could see the coconut gardens 
in our area. He was immensely happy that so many coconut 
gardens were there, full of greenery. When the hon. Minister 
was speaking he mentioned that he had passed through 
Tumkur, saw the coconut gardens, came to Shimoga, and 
that he was able to see the paddy fields and sugarcane 
gardens, full of water also. Then I was able to place my 
difficulties as I knew thatthe hon. Minister must have seen the 
coconut treas from the top. But when we see it from the 
bottom not even 10 or 12 nuts are there and because of want 
of water, buckling also is there. They do not last till they are 
ripe and they drop; with the result even for cooking purposes 
they are not useful. 

From there we went to Shri Praphulla Chandra's garden. 
That garden was also full of water each tree could bear 
something like 200 to 250 nuts. From there we went to 
Tearthahalli. Even that area also was full of coconut gardens 
and heavy bearing. I was very much inclined to convince the 
hon. Minister about our condition. Then I wrote letters also. 
The hon. Minister was very much pleased to understand our 
difficulties. If once the coconuts are dried or arecanut garden 
is dried up it is very difficult to develop such a garden. So, I 
am really highly thankful to the hon. Minister. 

In the history of our country for the first time for drip 
irrigation so much of concession Is being given. Hitherto drip 

irrigation was being used by the small and marginal farmers 
to the extent of two hectares or three hectares. But now if the 
property is owned by a female, 75 per cent of the subsidy is 
granted and if it is owned by a male, 50 per cent of the subsidy 
is granted. 

It is limitless. The Land Reforms Act permits to own land 
upto 53 acres. However, I am thankful to the hon. Minist~r for 
one thing. In my own district if you ask any people individually, 
they remember the name of Shri Balram Jakhar and they 
worship him. Actually, all our gardens would have been dried 
up (Interruptions). I am an agriculturist. I know the ditficulties. 
I am having something like 15 to 20 pumpsets. I am having 
nearly 5000 coconut trees, but what is my condition ? 
Whatever I earn, I put it into the borewells. Sometimes, there 
is fluctuation in voltage, the motor goes out of order and to 
remove that we have to spend Rs.3oo. It is really horrible. 
Many a time I feel that I have committed a grave crime. I was 
in legal field, but I did not continue in the legal field and I could 
not go to agriculture because I am an active politician and my 
profession is lost. So, to have some sort of livelihood I went 
for gardening and I was facing a lot of problems. Fortunately, 
Shri Balram Jakhar has come to our rescue and so many 
concessions have been given to us. I think the officials will 
have to be instructed, records have to be prepared and the 
State Government also have to make some contribution and 
records have to be prepared and the State Government also 
have to make some contribution and records have to be sent 
and they should be approved. The money shall have to be 
sent within the current year. 

Secondly, the sales tax has to be removed from this. It the 
sales tax is removed, probably the cost would be less and the 
cost also shall have to be fixed like the rates are fixed for 
kerosene, rice etc. Nobody can sell it beyond that. We shall 
have to use subSidiary things ~d the rates have to be fixed 
or else the manufacturers will fancy pric& because we are 
getting a subsidy, as if they are giving from their own pocket. 
In this way, you are likely to be exploited. Therefore, this may 
kindly be taken into consideration. 

I wrote one letter to the hon. Minister and he was kind 
enough to write one letter to our Chief Minister requesting him 
to remove sales tax from these materials. 

Thirdly, the support price is fixed. In our District, 
Turuvekere, Arasikere and Tiptur are the major maf1(el$. 
Arasikere falls in Hassan District which was represented in 
the lok Sabha eartier by the Chief Minister of Kamataka. The 
support price is As. 275Q.per quintal. Now, there is no agency 
which could purchase it. Eartier, we used to have support 
price of Rs. 5,000 per quintal whereas the price fixed by the 
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Govemment is Rs. 2,750. But there is absolutely no agency 
which could purchase at this price. Even now in the market 
the rate ranges from Rs. 2,300 to Rs. 2,400 per quintal. It 
does not go beyond that. It depends on the whims and fancies 
of the purchaser to purchase these commodities and 
agriculturists have no option. They have to either leave the 
matter there or they cannot get the materials back to their 
villages. 

So, it is virtually left to the mercy of these merchants. 
Therefore, my eamest request is that you may please create 
an agency and fund the agency so that they can come to the 
market and purchase it. The biggest copra purchaser belongs 
to my Party. He is at Tiptur. He is a merchant. His suggestion 
is that of Rs. 2.750 supporting price is fixed and once they 
start purchasing it, automatically the rate will come to Rs. 
3,000, Rs. 3400 and-Rs. 3,500. It is his experience. Actually. 
he is a person who dictates to the whole country. He is one 
of the biggest purchasers and he is marketing it. 

Therefore, my earnest request is that an agency be 
created and it should be funded so that it can come to the 
market and purchase this commodity. 

So far as irrigation is concemed, of course, there are a 
good number of schemes, but the Kamataka Government is 
not able to take up these schemes for want of funds. Take, 
for example, Netravati river. There is heavy rainfall in this 
coastal area. 350 TMC of water goes to the sea every year. 
Very recently, I had been to South Canara. Every river there 
was full of water. If the Central Govemment were to fU'ld 
these projects -I think·Nijlingappa ji also has been fighting for 
this - Then, I think, the Chitradurga, Bellary and Tumkur 
areas could be brought under irrigation, which will go a long 
way in helping the agriculturists. 

This is aU that I wanted to say. 

[Translation] 

SHRI RAM PRASAD SINGH (Bikramganj): Today we are 
discussing the agricultural policy in the House and it has been 
discussed earlier also. Ours is a country of farmers. The 
farmer is dIrectly concerned with agriculture. We have been 
saying that there are 70 percent farmers in the country. 
Agnculture concerns the farmers. Everyone admits that the 
cowhtion of the farmers in the country is bad. This is the 
raas')n Ihat farmer:s running towards cities. As far as 
agricwlturai !abourers are concerned, they are around 15 
crote and 1he bigqest means of livelihood is agriculture. 

Framing the agricultural policy had been in discussion for 
years and till date it has not have been framed. The farmers 
have been struggling 'for granting the status of industry to 
agriculture. In this regard the Govemment has made it clear 
that agriculture will not be given the status of industry, but it 
will be given the status equivalent to industry. This policy has 
also been incomplete. It was stated in the Bhanu Pratap 
Committee's report in 1992 that agriculture should be given 
till date. I am not associating myself with the charges levelled 
by my predecessor but you have been continuously saying 
that you have a soft comer for the farmers. Yesterday you 
said during the question hour that being a farmer I should not 
have wom that type of dress. I associate myself with your 
sentiments. The farmer should enjoy respect. 

Mahatma Gandhi had said that the soul of the country 
dwelled in villages, where the farmers live and unless lhey 
were happy and prosperous, the country would not flourish. 
Therefore, the policy should be such, as may bring prosperity 
in the villages. 

My submission is that water is necessary tor agriculture 
and even today we could provide water for 31 percent of 
agriculture land. As far as the facility of tractor is concemed, 
even that could not be made available to the farmers. We 
could not provide good schools for education of the wards of 
the farmers. We could not even provide remunerative prices 
to the farmers. Besides it, we could not provide loans to the 
farmers. Moreover, the number of small farmers is the 
highest in the country and they constitute·two third of the total 
number of farmers. 

If we want to progress in a country like India through 
intensive agriculture, then attention must be paid towards 
small and medium farmers. Late Chaudhary Charan Singh 
had said that each year, lakhs of big farmers are becoming 
landless. This is the plight of the farmers. 

Mr. Speaker, Sir, as long as our farmers do not prosper, 
our country too will not prosper. Here, corruption is prevalent 
in many hues and immoral acts are being done, The children 
of the farmers are starving to death. We are unable to provide 
them any succour. It is the view of the experts that agriculture 
should be given the status of an industry. However, we are 
unable to make water and electricity available to the farmers. 
Their fields remain unirrigated. The farmer is on the verge of 
starvation. Even loday, children of 35 crore farmers do not 
get two square meal. They take only one meal a day. It is all 
right that food slocks are increasing, but in villages, the 
children of the agn<:ulturallabourers get only one meal a day. 

(Interruptions) 
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MR. SPEAKER: The agricultural policy laid on the table of 
the House has been presented by the Govemment. Your 
views have been sought on that. It would be better if you 
speak on those issues only. 

SHRI RAM PRASAD SINGH: I am speaking on those 
issues only. 

MR. SPEAKER: No. Certainly not. Your are sp~aking on 
your own. This becomes meaningless. 

(Interruptions) 

SHRI RAM PRASAD SINGH: Almost ali the Members 
have spoken along these lines. 

MR. SPEAKER: Then, why was the time extended? And 
why should you repeat what has already been said? 

(Interruptions) 

SHRI RAM PRASAD SINGH: I am of the view that we 
should provide all facilities to farmers. We should encourage 
them in the field of horticulture, sericulture, fishery and 
poultry. Besides, carpenters and blacksmiths, who live in 
villages and whose livelihood depend upon agriculture should 
also be helped. By giving the status of an industry to 
agriculture, the agricultural production will definitely rise but 
if we think on this line it would also help achieve more 
production. There is a vast scope for horticulture. But in case 
of agriculture being given the status of an industry, farmers 
should be provided subsidy on this. Unfortunately, only 10 per 
cent subsidy is given to the farmers. Whereas in America, it 
is 30 per cent in Europe. By giving only 10 per cent subsidy 
to farmers we would be pushing farmers on the verge of 
starvation. We have never tried to understand their 
difficulties .... (lnterruptions) The fertilizers being used by us, 
are making our lands barren. Soil Research Institute should 
be set up to conduct research on soil. More over, research 
centres should be set up at district level to give proper advice 
to fa.mers. Their children should also be given the facility of 
education in these research centres so as to enable them 
know about the res~rch work bring undertaken on soil. As 
has been said by the Members, the fertilisers provided to the 
farmers are making the landJ)arr.en. The farmers should be 
imparted trainill9 on the basis of the research on soil, so that 
there is more production. There is not a single Agriculture 
Research Centre in Bihar. Bihar is being neglected in all 
spheres. It is my submission that Agricultural Research 
Centres should be set up in Bihar. 

As regards irrigation. I would like to draw the attention of 

the honorable Minister to Sone Canal Project, constructed in 
1875 in Bihar. It is now in a dilapidated condition. The Bihar 
Govemment had sent a Rs. 1400 crore modemization scheme 
to centre. Its cost has now increased to RS.2200 crore. But, 
even then, this project has not been included in the Eighth 
Five Year Plan. Shri Jagannath Mishra who has been the 
Chief Minister of the State, is well aware of this project. 
Further, silt is rising in Sone river. 

MR. SPEAKER: How will the discussion go on like this? 
In national agricultural policy, you are speaking of Some 
canal. 

SHRI RAM PRASAD SINGH: I am narrating the plight of 
my area. I am speaking of my constituency. Twenty-four lakh 
acres of land has become parched. Farming is nof possible 
without water. 

MR.SPEAKER: You can speak on this during the 
discussion on irrigation policy. 

SHRI RAM PRASAD SINGH: Now I am going to conclude 
my speech. It is repeatedly stated that the agriculture will be 
accorded the status of an industry but there is provision of 
insurance for industrial sector. I would like to know from the 
han. Minister as to whether he is going to provide the 
insurance facility for agriculture sector also. 

MR. SPEAKER: This all has been given in it, you can read it. 

SHRI RAM PRASAD SINGH: I am saying this because 
insurance facility is not being given in it. Hon. Minister takes 
credit of good production, if sufficient rain is there but if 
agricultural production is not good due to less rainfall then it 
is said that it is the will of god. 

[English] 

MR. SPEAKER: It is a very good speech. Now, you can 
take your seat please. 

[Translation] 

SHRI RAM PRASAD SINGH: I would like that insurance 
facility should be given for agriculture sector also. In 
comparison to other countries, we spend tess money on the 
development of agriculture. Proper arrangements should be 
made for irrigation and farmers should be supplied electricity 
free of charge as is given in Tamil Nadu. This should be 
included in Agriculture Poticy. 

Atongwith the supply of electricity on ooncessional rates, 
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certified seeds should also be given to farmers for increasing 
the production. In the same w.ay we have a problem of water-
logging and effective measures should be taken to resolve 
this problem. Even today my area is drought affected. We 
have not been able to come out of this situation upto now. 
There fore, I would like that special attention should be paid 
towards irrigation in our area. Small farmers are given 
subsidy but the procedure determined for it is so cumbersome 
that the farmers do not get-its benefit. Similarty in comparison 
to intensive farming the average production of small farmers 
is quite low and attention needed to be paid towards it. The 
quality of soil in our country is so good that all kinds of crops 
can be grown here but due to lack of sufficient facilities our 
average production is quite low in comparison to Korea, 
Japan and some other countries. We are quite backward in 
agricultural sector. 

The poor farmers hardly produce good crops sufficient to 
meet this and his family's requirement. He cannot think of 
selling it. The life of farmer is becoming difficult. 
Representatives of farmers are not included in deciding the 
prices of their produce and there is a need for paying attention 
towards it. It is unfortunate for Bihar thaL. 

MR. SPEAKER: It is not the Agriculture policy of Bihar. 

SHRI RAM PRASAD SINGH: I come from Bihar and I 
would like to tell that we have only 14 percent of irrigated land. 

What kind of policy is it that could not provide water to 
Bihar. As Shri Nitish Kumar has also said that Agriculture 
Ministry should be made responsible for supply of electricity, 
water and fertilizer so that policies could be formulated easily. 

It could not be done. We are holding meetings at every 
place butwhen we have to decide certain issues the Agriculture 
Minister is not consulted. With these words, I wish that loans 
should be given to farmers and arrangements should be 
made for education of their children. Their problems should 
be attended on priority basis. 

SHRI HARl KISHORE SINGH (Sheohar): Mr.Speaker, 
Sir, I thank you and congratulate the hen. Agriculture Minister 
for taking initiatives to formulate a national policy. He himself 
is a farmer. I do not consider him Dunkel farmer because the 
himself cultivate the land and a good agriculturist. I would Hke 
that he may invite the hen. members. to visit his farm in 
Rajasthan. 

I would like to say something about the prevalent 

misconceptions about agriculture. Some people think that 
agricultural problems are the problems of farmers only. 
These problems cannot be solved upto when these are 
considered the problems of farmers only. We all know that 
farmers are not organised and thus their problems remain 
unsolved and they are ignored. It is the result ofthis negligence 
that after 50 years of Independence, efforts are being made 
for formulating the national policy on agriculture the problems 
of agriculture do not relate to farmers only but it is a national 
problem. You know that the time of famine, the whole country 
suffer loss and everyone faces difficulty. 

Factories are also affected by it. Recession is faced in the 
production or the factories. Therefore, the problems of 
agricultural sector should be considered national problems 
and solved. 

The second thing I would like to say about determining the 
prices. We know that since when the hon. Agriculture Minister 
took the charge of this Ministry he tried his best to give many 
facilities to the farmers. But I would like to know as to whether 
agricultural sector has the facility of deciding prices of their 
produce as it is in the matter of factory goods produced by 
machines. The investment by farmers in Agricultural sector 
is not evaluated and not considered in fixing the price. The 
account of investment made in the field by farmers should be 
considered while fixing the prices as it is done in the matter 
of goods produced by factories through machines. 

The other difficulty faced by farmers is regarding getting 
loans from bank. You may not be realising it. 

16.00 hrs. 

But all the small and marginal farmers are facing problems .. 
When they get loan, they are required to pay a big percentage 
of this amount as bribe to the bank officials. It is a basic 
problem. You have set up Rural Development Banks but 
these are not in a good condition. They are not in a position 
to provide loans to farmers. You have to make special· 
provisions to provide loans to them. 

The third point I would like to say that you have mentioned 
about crop Insurance scheme in the Agricultural Policy. 
Compulsory insurance of crops should be done on the lines 
of factories and motor vehicles. The Government should 
introduce this scheme for protecting the interests of small and 
marginal farmers. If Stete Governments are not In a position 
to do that. II should be done by the Central Government, only 
then our farmers would be benefited by it. 

Fourthly, I would like to take up the Issue of storage 
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facilities. Storage should be done at Panchayat level. Farm-
ers should have a booklet about their crops and on the basis 
of it storage facilities should be provided at Panchayat level. 
It should be an automatic system. This system cannot be 
made successful unless arrangements for storage are made 
at Panchayat level. Earlier storage arrangements were made 
by Food Corporation of India. People constructed god owns in 
cities by taking loans from banks. I would like that storage 
arrangements should be made at Panchayat level in the 
Private sector. Even today people in private sector are ready 
to do, so, by taking loans from banks. A definite arrangement 
should be made for it so that farmers may not face any 
difficulty. There should not be any problem in getting loans 
and their repayment. Farmers have to sell their produce at 
lower prices due to lack of proper arrangements of storage. 
Thus middlemen eam profits and you are n_ot able to stop 
them. I feel that practically it is impossible to create direct 
trading of foodgrains between farmers and consumers. It 
could not be done anywhere in the world. Then how it can be 
done in our country where it is an unorganized sector. 

Middlemen will remain active here. But the gap should be 
reduced between producer and consumer. The difference 
between the cost of production and consumer prices should 
not be more than 15 percent. There should be a 
prescribed criteria for efficient and streamlining of the 
arrangement. 

" An experiment should be made in this regard through pilot 
projects, at the district and block level. 

Farming on international level was mentioned here. Today, 
storage is the greatest need of the hour. For this air-
conditioned godowns and ware-houses are needed. Unless 
these facilities are provided, the farmers would not be 
benefited. The Government should provide better storage 
facilities to enable exports in a pr:oper manner. 

Mr. S~eaker, Sir, in today's WOUld, exports are essential 
. There is no limit for exports. Exports are possible from the 
rural areas of North Bihar. But, would they be provided the 
necessary facilities? Shri Mishraji who is from Bihar and is 
also a Minister, is present here. I would like to know from him 
as to whether the farmers of North Bihar have the same 
facilities as available to the farmers of Maharashtra, to export 
fruits and vegetables, such as lichee, mango or banana as 
the Maharashtra farmers do? Can your farmers from North 
India and Madhya Pradesh export these items, which they 
are capable of prOducing on a large scale? Will they be able 
to export brinjals which is of very good quality, to Germany, 
where there is a great demand for it? Can the farmers of North 
Bihar eam a good profit by selling fruits and vegetables in 

Delhi, which sell-for 25 paise to 50 paise or one rupee per kg 
in North Bihar but for Rs. 10 per kg in Delhi. 

MR. SPEAKER: Shri Hari Kishore Singhji everything is 
included in the item No. 10 please read it. 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, you are 
right. But I am speaking on the practical aspect of this. Mr. 
Speaker, Sir, grapes sell for Rs.5 a kg. elsewhere. But in 
Delhi it costs Rs. 25 a kg. 

The Minister of Agriculture (SHRI BALRAM JAKHAR): It 
is for this reason, the agriculture policy has been brought to 
rectify it. 

SHRI HARI KISHORE SINGH: The farmers should get 
the facilities for storage and export. 

MR. SPEAKER: You are right. You are absolutely right. 
Whatever you have spoken is included in it. Matters regarding 
vegetables and exports are all included. ,. 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, there is 
a need for investment in agricultural sector. This has also 
been mentioned in it. But how the Govemment would do so 
is not mentioned. Under the new policy of economic 
liberalisation, foreign companies are being allowed to invest 
in India. But, is it nottrue that no foreign company or investor 
is willing to invest in the backward areas? 

No investor is willing to invest in the North-East. Similar is 
the case of Bihar, eastern Uttar Pradesh, Madhya Pradesh 
and Orissa. In such a situation who will be responsible for 
agricultural development. If the responsibility is of the Central 
Govemment, would it give special incentives for backward 
areas? Would the Govemment provide special incentives for 
the development of agriculture in the backward areas, as was 
given to industries previously to attract investment in these 
areas for storage facilities and exports? I thank you for 
mentioning it in the policy. But, what is the reason that during 
the SO's agriculture constituted 56 per cent of our Gross 
Domestic Product .... 

SHRI SHIV CHARAN MATHUR (Bhilwara): Mr. Speaker, 
Sir, with your permission, I want to raise a very important 
issue here. Today, to corne here in the Parliament... 

{English] 

SHRI P.C. CHACKO (Trichur): Under wtlat rule are yo. 
raising this matter? 
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rr rans/ation] 

SHRI SHIV CHARAN MATHUR: Mr. Speaker, Sir some 
people had gathered at Firozshah Kotla Ground for staging 
a peaceful demonstration here and were coming to Parliament 
House in a procession to meet you. 

[Eng/ish] 

MR.SPEAKER: He can ask that question when he is 
sitting here. 

[Translation] 

SHRI SHIV CHARAN MATHUR: Such incident occurred 
there, which has forced a person like me to speak to you. 
About two lakh people had gathered and were coming to the 
Parliament to express thefe"views regarding the policy 
formulated and adopted by the Government to sell out the 
nation, we aU, including Shri Narain Dutt TiWariji and Shri 
Arjun Singhji were coming to you for holding peaceful 
demonstration and dhama. 

But the 'Police resorted to a brutallathi charge and used 
water cannons. Shri Narain Dutt Tiwariji and Shri Arjun 
Singhji sustained injuries and atleast 25 people received 
head injuries. Such senior politicians were beaten, who were 
coming here to express their views in a peaceful manner. I 
think, in a democracy it is the right of everyone to air his views 
peacefully, before you. I feel sad to say that a peaceful 
demonstration was I~hi charged and water cannons were 
used. I am unable tot>pen my eyes even now. God knows 
how many people were injured. 

I apologise for interrupting the proceedings of the House. 
I would like the Government to take the responsibility for the 
incident and an inquiry should be ordered and the guilty be 
punished. 

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. Speaker, Sir, 
while discussing the agriculture policy you allowed Shri 
Mathur ji to raise this issue. On the basis of the incident 
described by him, I urge you to ask the Government to make 
a statement and to furnish full information. 

I know that in the past two years this has become a 
tendency. In which I, a10ngwith several colleagues including 
Dr. Murali Manohar Joshi were grievously injured. It has 
become a tendency since then and Shri Mathurji may have 
felt that our injuries were justified. I do not know 
.... (Interruptions) 

*Translation of the speech originally delivered in Marathi 

SHRI SHIV CHARAN MATHUR: I never believed in such 
thinking. 

SHRI LAL K. ADVANI: Very good. The recent tendency 
to use force and to come down heavily on peaceful 
demonstrations in a democracy, should be checked. 
Therefore, I would request you to see to it that a complete 
statement is made. 

SHRI HARI KISHORE SINGH: The incident narrated by' 
Shri Mathurji should be condemned. I request you to have a 
discussion on this and the Government make a statement. 

I was saying that in the 50's agriculture constituted half of 
the GOP, almost 56 per cent. This has now come down to 32 
per cent. Will the agriculture policy bring about a change in 
this? Will agriculture regain the commanding heights. If so, by 
when would the situation revert to that of the 50's. I want a 
definite assurance in this regard. 

Literate as well as illiterate people migrate from rural 
areas. Who wants to live in villages nowadays? Can we 
motivate our children to stay in the villages? Can Shri Jakhar 
ji do so? If educated people migrate from villages, how can 
the villages make progress? Similar is the case of brain drain 
from developing to the cities. Only those people remain in 
villages who are unable to work elsewhere and find work in 
the cities. I have seen nothing in the agriculture policy which 
seeks to check this. It is necessary to stop this. If it is not done 
so, and if people are not motivated to remain in the villages, 
the disorder will continue to rise in the cities. The anarchy and 
disorder will go on increasing in the cities and the villages will 
become desolate. Therefore, it has become necessary to 
formulate a definite plan for human resource development for 
the villages and the rural areas so that very few people 
migrate to cities. Then only will the agricultural policy be a 
success. Otherwise, after the farming of the agricultural 
policy, and discussion on it, it would not be implemented 
properly. 

With these words, I thank you, the Government and 
especially Shri Balram Jakhar ji for placing' the agricultural 
policy before the House, after great efforts. 

[English] 

'SHRI MOHAN RAWALE (Bombay South Central) : Mr. 
Speaker, Sir,lndia is an agricultural country. But as agriculture 
is not advanCed in our country. it has not yet become a major 
occupation. 33 crores of people depend on agriculture. But 
per hectare yield is the lowest in India when compared to 
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other countries. If we have more agricultural Scientists and 
technicians to do research in the areas of chemical engineer-
ing, tissue culture, bio-technology, micro-biology and such 
other areas, we will be definitely in a position to increase our 
agricultural output. Presently, we are not teasing our soil and 
then deciding which crops should be grown in that soil. The 
Government does not supply the needs required by the 
farmers in sufficient quantity. The Government is not giving 
adequate subsidy to the farmers which would enable them to 
purchase seeds. In Japan 72% subsidy is given to the 
farmers. In Europe, 40% subsidy is given. But, in our country 
the extent of subsidy is quite less. But, if we carry on 
agriculture on scientific basis, it will definitely increase the 
yield. Even if we get Rs. 1000 per cent. we would get an 
income of Rs. 50.000 crores from agriculture. 

Mr. Speaker, Sir, we have lot of waste land in our country. 
There are large number of unemployed persons in our 
country. We can do an experiment which was done in China. 
In our country, we get 1700 kg. foodgrains from one hectare. 
But in China, they went in for forest-cultivation and increased 
their output. I request the Agriculture Ministry to take up 
forest-cultivation in our country also. Even if we cultivate one 
third of the waste land in our country, we will be in a position 
to get 4500 kg. foodgrains from one hectare as they got in 
China. 

Hanumanthayya Committee had submitted a report 
regarding agricultural workers in 1990. The Committee had 
recommended that minimum wage of an agricultural worker 
should be Rs. 201 per day and the minimum wage should be 
enhanced after every 6 months. 

But the Government does not take up any scheme of this 
nature. 

As we are linding a place in the international market, 
Indian rose has a lot of demand. In 1993, rose production was 
onl~ 3%. But today we are exporting rose. In Bangalore and 
Pune, rose is grown is 15 hectares. Presently, it is grown in 
'Green House'. But if we have rose cultivation in Delhi. Nasik 
and other places in the country. It is estimated that in 1996 the 
exports on account'ol rose would be of the order 01 5% 01 the 
total exports. The production will grow from 3% to 5%. So, I 
leel that if we take up rose CUltivation on a large scale, get up 
'gr~en Houses' by setting ollarmers' societies comprising 10 
or 12 farmers. it will delinitely augment rose production in our 
COl.ntry. 

Sir I want to make one request. When Shri George 
Fernandes was Minister of Industries, he had made a 
SUj;jgestion. We have Slatdl tonnes bagasse, 50 lakh tonne 

molasses in our country. 90% of bagasse is used as fuel for 
boiler. 80% 01 molasses is thrown away. Good quality of 
paper can be manufactured from bagasse. Paper which we 
are importing at present can be -exported by us if we use 
bagasse for this purpose. We can have production of 30 lakh 
tonnes 01 paper and earn 5000 crores of rupees. 

From molasses we can get 15 lakh tonnes alcohol. Many 
chemical products can be manufactured from alcohol and 
from remaining alcohol many other products can be 
manufactured which can letch us 1500 crores 01 rupees. 

Yesterday, Hon. Buta Singhji rightly made a point about 
urea. The prices 01 urea have increased. But we have to think 
why this prices rise is there. When urea was available at 202 
dollars in international market, Government agencies did not 
show interest in purchasing it. But they purchased it only 
when the prices of urea shot to Rs. 245 dollars in the 
international market. That is why prices of urea have gone up 
in our country. Sir, I want to request the Government 
through you that there should be an enquiry of price rise 01 
urea. 

Hon. Minister for Textiles is sitting here. There are large 
number of textile Mills in my constituency. But as they have 
not got supply 01 cotton, they have been closed down. We 
have the highest production of cotton in our country. But as 
we are not using scientific technology, modem methods of 
ginning, we are not having maximum production of cotton 
and textiles in our country. I request the Government to pay 
attention in this request. 

Only 33% of land is under irrigation. Remaining two third 
of the land is left to the vagaries of rainfall in our country. 
Since Second Five Year Plan, agricultural investment is only 
10%. In the present Plan, only 7% investment is there for 
irrigation. Hon. Agriculture Minister should take this factor 
into account. 

The marketing of the produce is also equally important. 
Recently I read a news item which said that cotton worth 250 
crores of rupees was wasted in Maharashtra. 

I request the Hon. Minister to ensure that agricultural 
products are not wasted in thi~ manner. I thank you very 
mu.:;h. Sir, lor giving me an opportunity to speak. 

[English] 

MR.SPEAKER: Yes, Mr. Minister 

(Interruptions) 
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MR. SPEAKER: I will allow you to speak. But you should 
speak on the Policy. If you speak on your Constituency, it is 
no good. 

(Interruptions) 

[Translation] 

MR. RAM NATH MISHRA: My name is also there 

MR. SPEAKER: Your name may be there but speak on 
the policy only. It is a two-page policy You are not reading out 
it 

SHRI RAM NAG INA MISHRA: I shall speak on the Policy. 

[English] 

DR.KARTIKESWAR PATRA (8alasore): Hon. Speaker, 
Sir, I am very much grateful to you for giving me time to speak 
here, on the floor of the House, on the Draft Agricultural Policy 
Resolution. 

Sir, after 48 years of Independence ... 

(Interruptions) 

MR. SPEAKER: It is not correct. There was a policy 
presented to the House, I was here. It was presented by the 
farmer Prime Minister Mr.Rajiv Gandhi. 

(Interruptions) 

DR. KARTIKESWAA PATRA : Sir, China has developed 
a lot due to its agricuHural policy. But Russia has failed to 
develop in the field of agriculture for which, though it is a 
developed nation, it is faced now with serious crises of food 
grains. 

I congratulate the hon. Minister of Agriculture because he 
is taking steps to develop agriculture in our soil. We are fully 
independent now in foodgrains. In the case of the first 
recommendation, it says:-

"The Committee has suggested that the price poticy and 
capital formation should aim at not only giving cost-based 
minimum support prices but also remunerative prices to 
farmers so that agricuHure remains available profession and 
attracts capital formation which has been going down through 
the Five Year Pian.· 

The Minister has rightly done as per the recommendation. 

As regards recommendation no 2, it says:-

"Regarding building a sound infrastructure ..... 

MR. SPEAKER: It is already there in the policy. They are 
about remunerative prices, infrastructure, cropping, etc., 

DR. KARTIKESWAR PATRA: That should be discussed. 
I will come to the.point. 

MR. SPEAKER: You come to the point. Please do not 
speak onthe report. 

DR. KARTIKESWAR PATRA : I will come to the point. 

It says: 

"A fresh, determined, effort should be made by the 
nodal Ministry in formulating the first ever agriculture 
policy of free India which shall set the guidelines for 
many other policies." 

What are the critical appraisals here? They are also 
given. 

"The main objective of agricultural development policy 
in India has been to achieve self-sufficiency in 
foodgrains. " 

That has been fulfilled by the Minister and a policy has 
been formulated based on that. 

My colleague who was speaking earlier mentioned about 
Prot. Thimmaiah. It further says: 

"According to Prof. G. Thimmaiah of the Institute of 
Social and Economic Change, 8angalore, the strategy 
should include the following:" 

According to his recommendation .... 

MR.SPEAKER: Please speak on the Agriculture Policy 
Resolution and do not talk on the report. All the points that you 
are making are already there in the policy. Have you read the 
two-page draft AgricuHural Policy? 

DR. KARTIKESWAR PATAA: I have read that completely. 

MR.SPEAKER: Then, you talk about that. 

DR. KAATIKESWR PATRA: One should be given time to 
speak. One should have the time to say the background. We 
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should discuss something about the background material. 

MR. SPEAKER: It is not necessary. All the points that you 
are mentioning are already there in the Po!icy. 

DR. KARTIKESWAR PATRA: The Government should 
consider some remunerative agriculture like betel leaf 
cultivation, in our country. 

MR. SPEAKER: Point No.9 speak abou1 remunerative 
agricultural prices. 

DR. KARTIKESWR PATRA: I am bringing the point about 
remunerative agricultural prices, that is, betelle"f cultivation. 
Nothing has been said in the policy. Though it has been 
mentioned, particular reference has not been made to this 
cultivation. 

MR.SPEAKER: May I tell you in which paragraph it is? It 
is on page no.2, point No.11. it is already there. 

DR. KARTIKESWAR PATRA: That is correct. 

MR SPEAKER: It is on page nO.2, point no.11. 

DR. KARTIKESWAR PATRA: Sir, you are a prudent and 
efficient Speaker. You are through in that. 

MR. SPEAKER: If you are not through, you should not 
speak. You shculd sit down. 

DR. KARTIKESWAR PATRA: I am a small Parliamentarian 
and so, I am submitting to you. 

My constituency is a constituency of rural-based industries. 
It is on the seashore also. So, betel leaf cultivation should be 
there. 

Secondly, I want to draw your attention regarding the 
other type of agriculture which has also been included, that 
is prawn cultivation. It is so much remunerative and the 
Government should take care of it. Some persons are looting 
the poor farmers. Those who are jamindars and who are 
landlords are alone doing this sort· of cultivation. They are 
purchasing the land at a very nominal price form the poor 
cultivators and they are earning crores of rupees. 

MR. SPEAKER: This is also in the Policy-page no.1 pOint 
no.5. 

DR. KARTIKESHWAR PATRA: They're earning crores of 

rupees. The Government should safeguard their 
interests. 

MR. SPEAKER: It is not a point. We are making a 
mockery of ourselves. 

DR. KARTIKESWAR PATRA: That should be the policy. 
The Government should safeguard the interests 01 poor 
cultivators. Zamindars, Landlords and capitalists should not 
exploit t~e poor farmers. 

I want to draw your kind attention to the agricultural tax. 
That has been mentioned here. Bu1 I would like to submit 
before the hon. Minister that he should clarify who are the 
agriculturists who pay the agricultural tax. 

MR.SPEAKER: Is there any agricultural tax? 

DR. KARTIKESWAR PATRA: Yes- holding tax. The 
agricultural tax should be there. 

MR.SPEAKER: As far as I know, there is no tax. Land 
revenue is there. 

DR. KARTIKESWAR PATRA: Agricultural tax should be 
there on those persons who are looting the country some 
landlords, some Zamindars, some capitalists. They should 
be taken into that category for levying the Agricultural tax ... 
(!nterruptions) Here I want to mention this. 

MR. SPEAKER: Patraji, please help. It is going on for 
three days. And you would like to hear the Minister. 

DR. KARTIKESWAR PATRA: Within three to five min-
utes, I will conclude. One thing is there. 

DR.KARTIKESWAR PATRA: It is not a pleasure of 
talking. You should consider the agriculturists of the country 
sympathetically. You know abou1 the total geographical land 
of India as perthe statistics given. Now the geographical area 
is 30,65,249 sq. kilometers. Ou1 of that, the area pu1 to 
agricultural uses is only 21,249 sq. kilometers. An attempt 
should be made because Ihdia is a land of agriculture. Our 
agriculture is gambling with the monsoons. But we should pu1 
emphasis. That is why I congratulate our hon. Prime Minister. 
From the beginning, he is putting emphasis on agriculture. 
We should bring at least 60 percent of the land of our country 
under cultivation. 

MR.SPEAKER: It is on page number 2 point numbers 2 
and 3. 
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DR KARTIKESWAR PATRA: Now we are cultivating rice 
on 42,596 ha. and wheat on 23,977 ha. 

MR. SPEAKER: You have to conclude. Otherwise, it is 
not going on record. All the points which are making are 
already there. There are others who also want to speak. Now 
please take your seat. 

DR.KARTIKESWAR PATRA: Anyway, I congratulate our 
hon. Prime Minister and hon. Minister of Agriculture that India 
has now become self-sufficient in producing foodgrains. 

MR.SPEAKER: It is not going on record. Now, Shri 
Lakshman Singh. 

(Interruptions)", ... 

[Translation] 

SHRI LAKSHMAN SINGH (Rajgarh) ; Mr. Speaker, Sir, I 
am grateful to you for giving me an opportunity to speak. I am 
not going to read out the speech prepared by me because 
there is a very Uttle time. Therefore, I will just refer to important 
points only. I congratulate the hon. Agriculture Minister for 
bringing in this bill. 

Mr. Speaker, Sir, there are some States like Rajasthan, 
Madhya Pradesh, Haryana, Punjab and Bihar in the country 
which are dependent on agriculture only. If the crops get 
destroyed in these slates it leaves adverse impact on economy. 
Therefore, the Govemment is requested that special attention 
should be paid to these states while making budget allocations 
to them. Secondly, as regards providing the facility of export 
of agricultural produce to industries, it has been mentioned 
that the Government is going to invest Rs.38 crore in 
agriculture sector. It is necessary that we .should talk to all the 
industrialists so that they could spend a part of their income 
on research and those students, interested in research work, 
could be provided scholarship. 

The recommendations given be the Standin9 Committee 
in 1994-95 must by considered seriously. The Committee 
has mentioned that only one tenth of the total loan was 
disbursed to farmers as loan in. 1994. This is very less. 
Therefore, fa.mers should be given more loans. 

The importance of Jojoba, a plaht used in petroleum 
industry, Is likely to increase in future. our farmers should be 
encouraged to grow this piant so that they could reap its 
benefits. Similarly starch and industrial alcohol is prepared 

""Not recorded. 

from maize. In several countries, vehicles and also run by has 
gas produced from it. We should pay more attention towards 
increasing its production and the industries based on it should 
also be set up'. Agriculture based industries should be set up 
largely in rural areas so that rural youth cOuld get employment 
there and they do not migrate to urban areas. This was also 
recommended by the Standing Committee. 

The large area of land on the bank of big rivers is tuming 
into ravines every years. In Chambal Range Project in 

.Madhya Pradesh, farmers are becoming dacoits. The 
European Economic Community has submitted proposal a 
project of Rs. 70,000 crore for levelling this land, and it is 
pending with the Central Government. Therefore it is 
necessary to launch such types of schemes in order to 
encourage our youth again to turn to agriculture. Mr. Speaker, 
Sir similar is the situation in Maharashtra as well. 

MR.SPEAKER: This is not the policy of a State. Therefore, 
you speak at the national level and not at any State level. 

SHRI LAKSHMAN SINGH: As regards fishery, I. would 
like to suggest that we should encourage the cultivation of 
watemut (Singhara) alongwith fishery in areas where there 
are ponds1l11lJ also-by constructing ponds of 5 hectare area. 
This will benefit our rural people and in this way, the rural 
unemployed wiD get involved in this work. 

1 am grateful to you for allowing me to speak. 

MR. SPEAKER: Good points. Shri Ram Nagina Mishra, 
you please do not confine yourself to Uttar Pradesh only. 
Speak about the sugarcane problem of the whole. country. 

SHRI RAM NAGINA MISHRA: Mr. Speaker, Sir, I had 
tried to raise this subject earlier also under other rules, but I 
was advised to speak on this subject during the discussion of 
agriculture policy. 

Sir, the Ministry of Agriculture cannot do anything if the 
farmers do not get water, fertilizers and electricity in time. As 
there does exist a separate Ministry of Power, I would 
suggest that water and fertilisers should be brought together 
un~r Ministry of Agriculture only. 

MR.SPEAKER: It is a new point. 

SHRI RAM NAGINAMISHRA: It is a matter of happineslt 
that the Agriculture Ministetis himself an agriculturist and he 
has full sympathy for fanners. Farmers suffer because of non 
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availability of water, electricity and fertilizers in time. 

. If fields do not get water, what can the Agriculture Minister 
do? It is like "Rohin Rawe, Mrigdaitawe, Kachhu Din Adra 
Jaye, Kahe Ghagh Ghaghin Se swan Bhat Nahin Khaye. 
Chadhte Barse Rohini, Utrat Barse Hast, Asresa Maga 
Chatak Jaye, To Kya Kariye. Grihasth." Therefore, he is an 
agriculturist as well as !!In au1hority. Ministry of Agriculture 
should pay more attention towards irrigation also. 

Secondly, farmers should be allowed to sell their produce 
in any part of the country. I remember, when Shri Kidwai was 
Minister, this experiment had proved very successful. 
Therefore, farmers should be given the freedom to sell their 
produce anywhere in India. 

Sugarcane farmers are the worst sufferers. Today 
sugarcane farmers sell sugarcane work millions of rupees but 
mill owners do not make them payment in time .. If some 
money of the Govemment is ou1standing against farmers, 
They are hundcuffed and put behind bar. Therefore, my 
submission is that a policy should be framed in the interest of 
sugarcane farmers. 

Sir, sugarcane tax is collected from sugarcane farmers. 
State Gov.emments and Central Govemment collett millions 
of rupees as tax. In this way we are providing facilities to 
farmers and taking care of their interests? In sou1h India, all 
facilities are given by the State Govemments. All these 
facilities are available there. Even, a law has been .enacted in 
this regard and under it, a provision of mili-zone has been 
made. The mill-owners provide road and water facilities there 
and also make arrangements for excortication and washing 
of sugarcane. Moreover, the farmers are also given bonus by 
the mill owners. The mills of north India work just to the 
contrary. Sir, here a law has been enacted !,lnder which, if a 
farmer of a particular zone takes his sugarcane 0u1 of the 
zone, he is liable to I.nldergo imprisonment for 6 months and 
pay Rs.SOO as penalty. 

There are 110 sugar mills in Uttar Pradesh, ou1 of which 
35 sugar mills belong to the corporation. Further there are 32 
mills in Public sector and 34 mills in Private sector. Four textile 
Mills of Government of India are located in my constituency 
and Hs.27 crore are outstanding against them. Moreover 18 
sugar mills of Sugar Corporation are on the verge of closure. 
Will the Agriculture Minister be pleased to state as to whether 
he will come forward to help sugarcane farmers? 

MR.SPEAKER: There should be some relevance. 

SHRI RAM NAGINA MISHRA: Today, farmers are on the 

verge of starvation. Their entire money is outstanding against 
the mills. I want that sugarcane farmers must be paid the 
price of sugarcane and those mill owners whose mills do not 
run or who do not pay the price of sugarcane should be 
arrested. 

Besides, sugarcane farmers should also be allowed to 
sell their sugarcane anywhere. Efforts should be made to 
revive sick mills. As per the data made available by the 
Government only 32 per cent sugarcane goes to the 
crusher. ... (lnterruptipns) One or two sugar mills of the 
Government of India are lying closed in Uttar Pradesh. 

[English] 

MR. SPEAKER: If you do not conclude now, I would call 
the name of the next speaker. 

[Translation] 

SHRI RAM NAGINA MISHRA: I am going to conclude. 
The Government should improve the condition of sugarcane 
farmers. Step should be taken to uplift their lot. With these 
words. I conclude. 

SHRI VISHWANATH SHASTRI (Gazipur): Mr. Speaker, 
Sir, I am grateful to you for allowing me to speak. Today 
National Agricultural Policy Resolu1ion is being debated. I 
would like agriculture to be included in the concurrent list. 
Secondly farmers should be given concessions. Further, 
licence is required to be taken for setting up sugar milts and 
rice mills. This system should be done away with. 

The farmer takes his produce to godown. It can be taken 
as security for giving him loan. Moreover, agricultural inputs 
should be made available to the farmers in time. 

Mr.Speaker, Sir, the hon. Chairman presiding before you 
had also said that urea disappears from the market when it 
is required by our farmers. Therefore, whatever things are 
required for agricultural production, should be made available 
to farmers in adequate quantity and in time. 

I hail from eastern Uttar Pradesh. These farmers are 
required to undergo the fury of flood and drought. Unless 
measures are taken to deal with floods and droughts at 
national level, the development in the field of agriculture will 
remain static. 

The major lacuna observed in the Agriculture Policy is that 
nothing has been said abou1 marginal and small farmers. 
Today, our country is passing through an economic crisis. It 
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has its impact on the families also. when a family is thrown 
into economic crisis, it gets divided. Small and marginal 
farmers who are in majority should be given sufficient relief 
so that they could carry on their cultivation. Today, farmers 
are forced to live by mortgaging their fields. Ultimately they 
have to sell their land for paying off the debt and thus become 
landless. Nothing has been said about this aspect in the 
Resolution. Small and marginal farmers, who are in majority, 
are compelled to sell their crops for making their livelihood 
and arranging marriages etc. When after selling their produce 
they go to market for buying grains they are required to by it 
at an increased prices. We should make such a proVision in 
the Agriculture Policy so that there is a difference of not more 
than 15 percent in the selling and purchase prices and more 
than 15 percent in the selling and purchase prices of the items 
produced by farmers. 

As and when w(; increase support price of various items, 
the prices of diesel, fertilizers and tractors also go up. In my 
constituency, none of the farmers, who have purchased 
tractors, is in a position to repay the instalments from their 
agricultural income. In every Tehsil, there are hundreds of 
farmers who have been put behind the bars. Their tractors 
are being auctioned. Moreover, their land is also being 
auctioned for paying the installment. I want to say that 
farmers should get such a kind of facility under Agriculture 
Policy so that they could get loan on lower interests. In my 
view, interest on the loans of marginal and small farmers 
should be waived off. Today, the situation is thai compound 
interest is collected from farmers. It should be done away 
with. our farmers are seeking protection of the Govemment. 
The situation is grim. 

MR. SPEAKER: You have given good points. Now please 
conclude. 

SHRI VISHWANATH SHASTRI: I would once again 
appeal to you that farmers should be provided loan at lower 
interest rates. Secondly, the system of compound interest 
should be abolished. If the Govemment is really serious 
about giving farmers two square meals, such an arrangement 
is essential. With these words, I conclude. 

{English] 

MR. SPEAKER: Mr. Thomas, you will speak on Agriculture 
Policy and not on coconut. 

SHRI P .C. THOMAS (Muvattupuzha): That very much 
comes under the Agriculture Policy. 

Sir, I am thankful to you for giving me the time. i will limit 
my points. In this policy the basic factor of increasing 
productivity has been taken into account in a very great way 
and I congratulate the Minister for that. 

The point which I would like to make is, agriculture is going 
to get the status of industry. The industry is actually controlling 
the prices of several agricultural produces. It is not so in the 
industry. In industry, it is the industrialists who control the 
prices of various items, whereas in agriculture the price 
mechanism is completely under the control of a few hands, 
mainly the industrialists who deal with the agricultural produce. 
Therefore, I would like to submit that this is one aspect which 
should be given more importance in the policy. 

I would like to stress on the Crop Insurance Scheme. It is 
fact that this has been taken into account in the policy but 
unfortunately many of our producers, horticulturists as well 
as cash crop producers, do not come under this scheme. This 
is causing a great problem. 

MR. SPEAKER: Page 3. point 8 covers it. 

SHRI P.C.THOMAS: As far as Crop Insurance Scheme 
is concemed. I would urge upon the Minister to bring out a 
scheme so that the cash crops are also covered under it, 
otherwise gross injustice will be done to those who are 
involved in the production of cash crops because once it is 
gone. it will not come up next year. This is a point which should 
be taken care of seriously. 

The other point is regarding the Support Price. The 
support Price is fixed by taking the cost of production as the 
base. I would urge upon the Minister to take into account the 
cost of living. just like DA. while fixing the Support Price. Cost 
of living is one aspect which should be taken into account 
while fixing the Support Price. 

I would submit another point as a sub-point to this. That 
is. the support price has to be fixed for many other items in 
addition to the existing ones. I am forced to speak about 
coconut here. Just because coconut does not come under 
the category of those items coming under the purview of 
Agricultural Prices Commission. the Ministry does not have 
proper statistics to arrive at a conclusion as to the cost of 
production; That was an answer which was given to me in 
Par1iament. So, I submit that either it must be brought under 
the purview of Agricultural Prices Commission or some other 
machinery should be set up by which the actual cost of 
production of coconut as well as many other horticulture and 
cash crops can be determined. 



373 Consideration of the Draft SRAVANA 18, 1917 (SAKA) Agriculture Policy Resolution 374 

Sir, I am trying to bring out as many points as possible in 
a hurry leaving out many points because of lack of time. 
Another important point which I submit is that many of the 
items which are really items of agricultural produce, which 
should really come under the category of agricultural produce, 
and which should really be the concern of hon. Balram Jakhar 
ji, unfortunately are not taken as agricultural produce. I feel 
that this is an injustice. I am forced to speak about rubber 
again. Rubber is an agricultural produce and it has been an 
agricultural produce all through. We have attained great 
progress in rubber production but this item does not come 
under the Ministry of Agriculture and, therefore, the Ministry 
of Agriculture is not able to show its concern for this produce. 
What is happening is, the Ministry of Commerce is always 
interested in trading, exporting and making profits; it is all very 
good. But, at the same time, the feelings of the farmers 
should also be taken into account. I have a very pointed 
example in this connection. Though I do not have time to go 
into examples, I think I should submit this. There was a time 
when the price of rubber was very low. At that time the view 
taken was that.. .. 

MR. SPEAKER: You have made the point please. 

SHRI P.C. THOMAS: Now when the farmers are getting 
reasonable price because of a change in the Policy which has 
been effected after a lot of pressure, I think, The industrialists 
are now trying to control even that by making a lot of imports 
from outside. 

MR. SPEAKER: You have made that paint. 

SHRI P.C. THOMAS: So, I submit that a little more of the 
policy of export and import must be taken into account by the 
Ministry of Agriculture so that the feelings of farmers can be 
taken care of. 

Limiting my P?ints, lastly, I submit that the land legislations 
are a must for proper development of agriculture and they 
have been given a very serious thought. But, in many parts 
of India, land legislations have not gone to the e::tent of 
helping the poor and marginal farmers. Those who are really 
needy are not taken care of because many of them are still 
State subjects and the State have not come forward. I think, 
in the Policy there must be something to stress that the States 
can be made to bring in the land legislation, As far as the 
Ministry is concerned, I think this Ministry can coordinate and 
take a great step in this. Thank you, Sir. 

SHRI P.C. CHACKO: Mr. Speaker, Sir, while speaking on 
this Policy, time constraint would be uppermost in my mind. 
I may not be able to make some points but within the limited 

time available, I want to paint out every serious problem 
which overlooks the whole scenario of agriculture. 

Sir, I have feeling that while announcing this Policy, this 
main factor is either being ignored or sufficient attention has 
not been given to it, that is, fertiliser use pattern in this 
country. Fertiliser subsidy was withdrawn by the Government. 
There were sound reasons for that. But the NPK use at the 
ratio of 1 :2:4 was the ideal soil nutrient than what it was 
considered to be. But after tne decontrol of fertiliser, the NPK 
use pattern has deviated a lot. It is said that now it is 1 :4:20. 
According to the statistics I have the soil nutrient is going to 
take a very adverse change and this is mainly due to the fact 
that Nitrogen and Ammonia are given subsidy and 
Phosphorous and Potash are not given subsidy. 

Sir, the fertiliser policy and the irrigation policy are integral 
parts of the agricultural policy. I have gone through all the 
proposals very carefully . I have gone through the 17 challenges 
which the agricultural sector is facing and the 14 solutions 
which the Minister has given. 

17.00 hrs. 

I am not repeating it. But the basic fact is that, we have 
withdrawn the subsidy at a time when the country was not in 
a position to afford that. But, Sir, in June, 1991, the foreign 
exchange reserves were only Rs. 3000 crore. Now, we have 
a comfortable balance. It is good that we have a Policy now. 
It is a very clear-cut POlicy. But, it needs a lot of improvement. 
I feel that we can improve upon this policy. The Agriculture 
Minister should think of making improvements in our Policy. 

Sir, as far as fertilizer is concerned, the total subsidy given 
to the farmers was only Rs. 5,000 crore. It was withdrawn due 
to constraint of resources. But, now, the Government can 
afford to give that subsidy. The subsidy which was given 
earlier for fertilizers should be re-introduced. In the long run 
viz., in the 2000 A.D., the requirement of food would increase 
to 240 million tonnes. Today, we are producing only 190 
million tormes. The Agriculture Ministry is hopeful that by 
pursuing this Policy, we would be able to raise ourtarget. But, 
Sir, we cannot be complacent on this score. It is because the 
great disadvantage which we are going to face may affect our 
food policy also. 

Sir, I am not going into the details of this Policy but I have 
some other points which I may be permitted to raise very 
briefly now. Take the case of cash crops. This Policy is giving 
more stress and emphasis for wheat, rice and other agricultural 
produce. Rubber, Cardamom, clove and other cash crops 
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which are being ~aised in various States are not being given 
sufficient encouragement. In this Policy also, we fell thai 
sufficient encouragement is nol being given. A point was 
made Mr. P.C. Thomas regarding coconut. I am not going 
into it now. 

Sir, the Agriculture Minister is very considerate. Sir, you 
gave as time to raise this mfltter on the floor of the House and 
the Minister was also very considerate in agreeing to many 
of the points that were raised by us although they were 
beyond the scope of the Agriculture Ministry. That is why we 
are suggesting that some of these points which we are 
making here should also be brought under the purview of this 
Agriculture Policy. However willing the Ministry may be, they 
will not be able to consider them, unless these points are 
included in this Agriculture Policy. 

The hon. Deputy Minister has also made some points. 
Even the Government of India have announced the Minimum 
Support Price. Minimum Support price is one of the policies 
which was announced in this House. Bul the growers are not 
getting the benefits from the policies that were announced by 
the Government. One typical example is coconut which Mr. 
P.C. Thomas has mentioned. A support price 01 Rs. 2750 per 
tonne was announced but no farmer is getting that benefit. I 
have also gone through the Supplementary Demands which 
is going to come up b~lore the House is another two days. 
Here also, Rs. 120 crore is being given to NAFED lor this 
purpose alone. But NAFED has still not come to the scene. 
Announcement is there; the policy is there, but the farmers 
are not getting the benefit. Even today, in my part of the State, 
the farmers are getting only Rs. 2400 per tonne or Rs. 2500 
pertonne. Like that they are getting in the case of rubber also. 
Till recently, we were getting between Rs. 45 and Rs. per kilo. 

Sir, whatever may be the international price, the Indian 
farmers should also be made eligible to get that international 
price. Unfortunately, whenever there is some price increase 
in India, the industry is putting pressure on the Government 
and rubber is being imported. Even if a small quantity of 
rubber is imported into this country that would decrease the 
price 01 Indian produce thereby lakhs of tonnes of rubber 
which are produced by the farmers in this country, their price 
is being decreased by this kind of indiscriminate import. This 
is an injustice which is being perpetrated on our farmers. 

I would request that sufficient steps should be taken for 
preventing this erosion of wealth of the farmers. 

Now, I will come to clove cultivation. I may be permirted 

to add one sentence here. There is an indiscriminate import 
of clove also without considering the real requirement in this 
country. Because of this we are reducing the price also. 
When we are producing sufficient quantity of cloves why are 
we allowing imports? This is something which should be 
included in the Policy. 

Now, I will come to cash crops viz., floriculture, 
acquaculture. These areas really require more encouragement 
from the Government's side even though it is mentioned in 
the Policy. 

Sir, the hon. Minister has mentioned about flow of credit. 
He said it will be encouraged. Actually the banks are growing 
purely on commercial consideration. 

MR. SPEAKER: It has been increased from Rs. 12,000 
crore to Rs. 20.000 crore. 

SHRI P.C. CHACKO: Rs. 20,000 crore is not too big an 
amount. 

MR. SPEAKER: From Rs. 12,000 crore to Rs. 2D,000 
crore is a big jump. 

SHRI P.C.CHACKO: Maybe. But the requirement is also 
going up. The banks are growing purely on commercial 
consideration. 

Now, Sir, I may be permitted to make one last pOint. 

Banks are going purely on commercial considerations. All 
these priority sector lendings are there. They are given only 
one directive to make profit. With the result the marginal 
farmers and the small farmers are being ignored. It is 
becoming a very big problem. 

MR. SPEAKER: It is incumbent upon them to give that 
much of credit. 

[Translation] 

SHRI ANADI CHARAN DAS (Jajpur): Mr. Speaker, Sir, 
even living in Delhi, I engage myself in agriculture for one 
hour. I do not know the prices of vegetables prevailing in the 
market because I grow them at home. Please make it 
convenient to come to my hOuse today. I will show you my 
work. 

MR. SPEAKER: Now, please come directly 10 agriculture 
policy. 
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SHRI ANADI CHARAN DAS: I will not speak much on it. 
You have mentioned land reforms in Agriculture policy. The 
land holdings of farmers is declining day by day. It generally 
deClines due to distribution among brothers. Besides, the 
farmels give away a part of their lands in marriages and 
sometimes they are required to sell a piece of land at the time 
of hardship or illness of a member in the family. However, it 
is unavoidable. The only solution is that levy should be 
imposed on the owners of big farmhouses. You should create 
a fund for the benefit of poor farmers, landless labourers, 
tribals, scheduled caste and genuine agriculturists. You have 

, not made any provision of social security for those poor 
persons whose lands have been grabbed by rich people. You 
are providing 38 benefits for Government servants but nothing 
has been said about the benefits to farmers. You have 
mentioned in the policy that suggestions can be added to it. 
I would like to say that IRDP is proving a total failure. 

[Eng/ish] 

Nobody has crossed the poverty line. I have seen in my 
constituency, not even two persons have crossed the poverty 
line. 

(frans/ation] 

Such successful schemes can be made successful on the 
lines of capital formation. In this regard, I would like to say that 
the poor and the tribals should be given one hectare waste 
land per person alongwith the facility of electricity and irrigation. 
I am sure that with this arrangement these people would 
definitely become lakhapathi within five years. Then you 
could utilise that money. This is my suggestion. 

MR. SPEAKER: We all have understood that. 

SHRI ANADI CHARAN DAS: There are people who have 
less land and there are some other people also who do not 
have land at all. Those people who have half an acre of land 
sbould be given a bond worth Rs. 50,000 so that they could 
get Rs. 500 per month. The period of maturity of this bond 
should be kept 5 years. Thus, they will be able get an 
employment of Rs. 70 to Rs. 80 per day. In this regard, a 
special programme should be chalked out. What we do is 
that ... 

MR. SPEAKER: This discussion has been going on forthe 
last three days. 

{EngNsh] 

The Minister should 'have at least one hour to reply. 

(frans/ation] 

SHRI ANADI CHARAN DAS: You should create a provi-
dent fund for them. The Govemment should make a provi-
sion so that they could contribute Rs. 30 in it and the 
Government should contribute to a maximum limit of Rs.150. 
Levy should be imposed on ~ce, wheat and sugar consumed 
by those people who produce nothing. This fund could be 
created if a levy of 10 paise per kilogram is imposed. 
Moreover, this will not put any burden on the Govemment. 

[Eng/ish] 

MR. SPEAKER: It is a very good suggestion. 

[Trans/ation] 

SHRI ANADI CHARAN DAS: The another issue rE)iates to 
borrowing capacity. Today, we borrow loan against an interest 
of 10 percent per month. It means, we have to pay annual 
interest of Rs. 120 against the principal amount of Rs. 100/ 
- In this connection I would like to suggestthat poor people 
should be given anything made of 10 gm. gold so that they 
could borrow the money by mortgaging it and are not 
compelled to pay interest more than Rs. 200 Rs. 300. 
Further, when these poor people are in need of money, they 
suffer a lot because they are required to mortgage their fields 
against this loan. 

{Eng/ish] 

MR. SPEAKER: if you do not sit down now, I will not allow 
it to go on records. 

(frans/ation] 

SHRI ANADI CHARAN DAS: If you do not like my 
suggestion, I sit down. 

[English] 

MR. SPEAKER: Please sit down now. 

PROF. UMMAREDDY VENKATESWARLU (TENAU):"" 
Sir, I thank you very much for the opportunity given to me. I 
will not make any lengthy speech and I will be confining 
myself only to a few points. I wiD not take ~ than fil'e 
minutes. . . , 

.ij. 

MR. SPEAKER: They ,should be relalil)Q to thf, Policy. 
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PROF. UMMAREDDY VENKATESWARLU : They will be 
relate<f to the Policy only. I will not take more than five 
minutes. 

The -much aw~ed Agriculture Policy is taking a shape 
under -the leadership of Shri Balram Jakharji. I really 
congratulate him for that. 

The m.ajor aspect here is that agriculture is also going to 
be given -a status of industry_and what are all the benefits that 
are being extended to the industrial sector are !llso going to 
be givQn to the agricultural sector, but not particularly as far 
as the taxation policy to agriculture is concerned. I think, our 
hon. Minister is taking very much care of it. 

The major inplrts, which are normally considElred to .be 
lIilli.etlt inputs, are' seeds,· ftmilisers, pesticiQes and credit 
'besides ali other aspects. I· will just make a mention only on 
these four' a6pects though these have been very much 
aci6qu8te1y covered under this policy. 

The porK:)' that is now being adopted is that at least 30 Per 
c~ of the· seed is· to be· ~pIaced every year. It. is not 
haWeoi_n9 so: ThiS req4ires-lnadequate attention and both 
Ihe NatkinaJ Seed corpora1io.n ~nd' the State Seed 
b~mem,cprpollition shoUld have adequate mUltiptication 
progr8mi:n", ~ Seed suppiy shoulti be taken up. 

These ttlree things-seeds, pesticides and fertilisers-
should. be trQated ,as esHntial commodities and whatever 
abuses are there as far as their supply is concerned, they 
should be brought under the purview of the Essential 
CO"""odities Act. When the Seed Control Order of 1983 was 
chaNeltged'in the Supreme Court, the Supreme Court had 

, also upheld its constitutional validity and seed was declared 
as an essential commodity. So, whatever the offence- that 
haS ~ ma~ under the supply of seed of fertilisers of 
pesticldes, ft should be dealt with very seriously, as it is being 
dealtwith in the case of economic offender. This is one aspect 
Which is to be taken care of. 

The_ secorid thing is fertilisers. Many of our friends have 
made afJl81'ltion about it. The NPK ratio is getting deteriorated 
aJarmIngJy. The noan81 t:ecommendatioo is that the NPK ratio 
shouldbe'4:2:1 but it iStoIe1ableeven If it has gone up. to 5:2:1 
That is the normal recommendation. In the year 1992-93, it 
has gone up to 15:4:6:1. 

" is a very aJarming situation. If this trend is continued in 
agrIcuIIuraJ productivity, then the soil wiD lose its productivity 
and .p:odoQtion -character and a serious dimension will be 
Created. ' 

With regard to the credit, really a very alarming situation 
is prevailing here. The priority sector is to be served with 40 
per cent of the institutional finances and to the agriculture it 
is 18 Per cent. In the year, 1993-94, even the banks like the 
State Bank of India advanced only 14.7 per cent to agriculture 
sector. The Bank of Baroda has served only 15.64 per cent. 
The Union Bank of .India has extendE'£d only 13,58 per cent. , 
Though there is a very clear out guideline from the Reserve 
Bank of India that 18 per.cent of the loan should go to 
agriculture, the .trend 'is even not more than 13 or 14 per cent 
is being served to agriculture sector. That too, the hi tech 
agriculture is taking gradually most of these funds. Most of 
these funds are going only to the hi-tecti agriculture. The 
small and marginal farmerS are not getting funds. 

All the gold loans are being categOrized as agricultural 
loans. Under the gold lo~, whoever wants some credit they 
immediately take the g9ld. pledge it,. mortgage it and get the 
loan. So all the gold loans are also being categorized a.s the 
agricultural loans. So this has to be taken care of. Though 
there is a quantum jump from Rs. 12,000 crore to Rs, 20,000 
crore, actually the needy small and marginallarmer -is not 
being served with institutional credit adequately, 

With regard to the insurance, though it has been adequately 
covered, the village as aunitshould betaken into consi~ralion 
and also the credit-oriented insurance. It is not the policy 
whosoever takes premium, he should have the benefit of 
taking the crop insurance advantage. This has to be taken ' 
care of. 

Finally, the Agricultural Costs and Prices Commission is 
not taking into consideration the managerial costs w.hile 
computing the costs and fixing up th~ remunerative prices to 
agricultural crops. So unless they take into account these 
managerial costs, you cannot arrive at an appropriate cost 
and thereby take into account while fixing up the remunerative 
prices. 

Lastly, with regard to agricultural research and education, 
the deal that is now being given to the agricuhural research 
is hardly 0.04 percent of the total plan allocation. This is not 
adequate. In agricultural research, whatever technology that 
is generated today, it is the future investment for agricultural 
development. Whatever agricultural education thaI woe are 
imparting now, that is the future investment for the agriCultural 
development. so there is a need for looking into this particular 
aspect adequately. I want to make one suggestion as lar as 
this is concerned. We have been collecting agricuhuralland 
revenue. Why should not we have the agricultural education 
and research cess as a component to that so tha~ a lot of 
amount will be acx:rued? But right from the small farmers to 
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big fanners, in the total agriculture revenue they are paying, 
why should not there be an allocation as the agricultural 
research and educational fund so that it will constitute a 
sizeable fund and that will go for the agricultural research and 
development and this is one aspect that needs to be taken 
care of? 

MR. SPEAKER: All right. That is your final point. 

PROF. UMMAREDDY VENKATESWARLU : So the dry 
land farming needs to be taken care of and this also needs to 
be given much attention. 

Sir, I thank you very much for giving me this opportunity. 

MR. SPEAKER: We have discussed this Policy for three 
days. At least, half-an-hour should be available to the hon. 
Minister. 

Shri Balram Jakhar, one hour please. 

(Interruptions) 

[Translation] 

SHRI SHYAM BIHARI MISRA (Bilhaur): Mr. Speaker, Sir, 
please allow me to speak for two minutes only. I would like to 
raise only two points which have not been raised by any 
Member. I am not going to make a speech but want to raise 
two points only. 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR): Mr. Speaker, Sir, I thank the hon. Members who 
participated in this debate and expressed their views and 
concern. I have said the word 'Thank you' because 90 percent 
Members who participated in this debate are now not present 
here. I am unable to understand that to whom I should reply .. 

(Interruptions) 

MR. SPEAKER: No one is here to listen. 

(Interruptions) 

SHRt SALAAM JAKHAR: Thank God, you produce sugar 
that is why you are so sweet. 

SHRI KAMLA MISHRA MADHUKAR (Motihari): We are 
siting here. You should also thank us ... (Interruptions) 

SHRI BALRAM JAKHAR: I arn thanking all the Members 
sitting here .•. (Interruptions) 

DR. CHATIRAPAL SINGH (Bulandshahr): We are silting 
here for the last thr&e days and even then I have not been 
given an opportunity to speak .. (Interruptions) 

SHRI BALRAM SINGH JAKHAR: Members who were 
given opportunities, have gone .. (Interruptions) 

DR. CHATIRAPAL SINGH: You do not want to listen to 
what I want to speak.. (Interruptions) 

SHRI BALRAM JAKHAR: Please listen to me ... 
(Interruptions) 

DR. CHA TIRAPAL SINGH: Mr. Speaker, Sir, Opportunity 
is not given to speak ... (lnterruptions) 

SHRI BALRAM JAKHAR: This debate has been going on 
for the three days. I have no objection. But how can he allow 
you when time is not there? (interruptions) 

SHRI BRIJBHUSHAN SHARAN SINGH (Gonda): Sir, 
when our tum came the time is over.. (Interruptions) 

MR. SPEAKER: I have no objection if you do not want to 
listen to the reply of the hon. Minister and insist on 
speaking. 

(Interruptions) ... 

[English] 

MR. SPEAKER: Please do not argue with me somebody 
has to control the House. I have to control the House; or, you 
do it. 

[Translation] 

SHRI BRIJBHUSHAN SHARAN SINGH: Yesterday, each 
Member took 50 minutes .. (/ntBmlptions) 

[English] 

MR. SPEAKER: The Minister has yielded. You start your 
speech; but speak on Agriculture Policy. . 

[Translation] 

You speak on irrelevant points and then say that time was . 
not given. 

DR. CHATIRAPAL SINGH: Mr. Speaker, Sir I would 
speak point-wise. 
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MA. SPEAKEA: Then, speak. 

DR. CHATIRAPAL SINGH: Mr. Speaker, Sir, the agricul-
tural policy introduced by the honorable Minister envisages 
comprehensive. reforms. Yet very little has been mentioned 
regarding the land reform programmes, under which you 
have created a separate '!>'astelands Department. I have a 
suggestion in this regard. There are vast tracts of wlll!teland 
and unarrable lands throughout the country. We have a large. 
number of unemployed youth specially, graduates' in the 
country. If they are given 10 acres of wastelands, these would 
become fertile and the nation's unemployment problem 
would also be solved. 

You have expressed your views on irrigation and major 
irrigation projects. At present there are 500 ongoing projects. 
And such projects are completed after several years. In this 
regard I would like to say that out of our total land area, only 
43 per cent is under agriculture. OYr irrigation projects can 
water only one-third, and not the entire of this cultivable land. 
We cannot attain this target unless we frame time bound 

. irrigation projects and make separate budgetary provision 
therefore. 

As far as improvement in seeds in concemed, during the 
. time' of green revolution some varieties of seeds were 

Improved. After the green revolution these efforts were 
discontinued. 

. The agricultural policy mentions of encouraging the use 
If insecticides among the farmers. In this regard I would only 
like to say that previously the Central Government had levied 
lOOper cent tax on insecticides. Now this has been reduced 
to 50 per cent. On the one hand we say that we give subsidy 
to the farmers but on the other hand we levy taxes on the 
items of agricu' Jral use. I would like that no import duty or 
other tax should be levied on insecticides which otherwise 
would harm the farmers. The agricultural policy says that 
fertilisers are subsidised to the extent of As. One thousand 
per quintal. Inspite of this the fertilisers are getting costly day 
by day. 

Mr. Speaker, Sir, I beg your pardon and would take some 
more time. Around 1965, the cost of one quintal of ammonium 
sulphate produced in the Sindri plant, was As. 30 per 
quintal... (Interruptions).. It now. costs As. 350-375 per 
quintal. However, the price of wheat and other agricultural 
produce were not increased in the same ratio. You talk of 
remunerative prices. but the Govemment did never talk of 

•• Not Recorded. 

paying remunerative prices during the past 30 years whereas 
the cost of other items increased by 40 times afld the price 
of wheat increased only 10 times sugarcane by nine times. In • 
our country the price rise is linked to the price of gold. You 
were getting angry on me, but I want to narrate the plight of 
the farmers ... 

(Interruptions) 

MR. SPEAKER: Come on the agriculture policy. 

DR. CHATIAAPAL SINGH: I a .... speaking on it. 

MR. SPEAKER: You are not speaking on the agriculture 
policy. 

(Interruptions) 

DR. CHATIRAPAL SINGH: Mr. Speaker, Sir, in our 
country the prii::e~ise in linked to the price of gold. Around 
1961, the price of gold was merely Rs. 55 per tola. Today it 
is As. 5280, i.e. an increase of over 96 times. But you have 
increased the price of wheat and sugarcane by only 10-15 
times. How long will this injustice go on with the farmers ... 
(Interruptions) You have set up research centres in only 140 • 
districts of the country. Our colleagues go on demanding 
setting up of research centres in their districts ... 
(Interruptions) 

MR. SF ...AKER : Is it related to agriculture policy?? 

DR. CHATIAAPAL SINGH: Yes. 

[English] 

MR. SPEAKER: I am not allOWing these)Gjl1d of things. 

(Interruptions) 

[Translation] 

DR. CHATIRAPALSINGH : Mr. Speaker, Sir, research 
centres should be set up in an districts of the country. You talk 
of encouraging the horticulturists, but you are neither wiHing 
to set up processing plants not to give better profit margins 
to them ... (Interruptions) Unless you train the farmers tor 
exports ... (Interruptions,. 

. [English] 

MR. SPEAKER : It is not going on record • 
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[Translation] 

DR. CH~TTRAPAL SINGH: Though incomplete but I 
finish my speech here itseH. 

SHRI BRIJBHUSHAN S.HARAN SINGH : Mr. Speaker, 
Sir, I would not take much time I want to bring to the notice 
of the Minister one thing that the discussion has been going 
on for three days during which very useful suggestions were 
made. I do not want to repeat them. I want to give an 
information and a sllggestion to you. There are several canal 
projects in our country which are incomplete due to paucity of 
funds. The canals are being constructed on cultivable lands. 
If due to some reasons we are unable to complete the wort, 
the land remains useless. Such lands should be retumed to 
the farmers. And the compensation should also be paid to 
them. A review of such projects should be undertaken 
expeditiously. 

Another thing I want to bring to your notice is that, when 
we discuss agriculture, the farmers are obviously covered in 
it. Today, joint families are breaking up in the villages. 
Perhaps, you may object on it, but I have felt the pains and 

• pangs of the farmers. Today joint families are breaking up 
leading to land related disputes. In the absence of quick 
settlement of disputes, Various ather difficulties crop up and 
ultimately the lands are confiscated under section 145. Such 

• lands cannot be tilled. The agriculture policy should provide 
for the quick settlement of land related cases. 

With these words I conclude my speech. 

SHRIANANDRATNAMAURYA(Chandauli):Mr.Speaker 
Sir, I would like to say only two things about Agriculture policy. 
Today, if we ask the farmers as to whatthey have got through 
the research made in the field of agriculture by the agricultural 
scientists they will name only three equipments; Tractor, 
Pumping Set and thrasher which they use. As far as I know, 
agricultural scientists have invented many items but our 
farmers are not aware of them. Farmers have no knowledge 
about a machine which extracts corns from Maize, which 
costs only Rs. 10 or 12. It is a very useful machine. My 
suggestion is that arrangements should be made to make 
available these instruments in the villages and about 
dissemination of information regarding researches made in 
the Research centres. 

Today, the need is to increase the production in the 
country. but the number of issue culture Labs in the country 
is very less. Therefore, my suggestion is that Tissue-culture 
lab for 4-5 districfs In every State should be set up. It will 

entrance the production of fruits and flowers and farmers will 
be benefited. 

MR. SPEAKER: .It has been menticmed under point 9 at 
page No.2 that frontier areas of science and technology will 
be used. 

SHRI ANAND RATNA MAURYA: It is correct. I have also 
gone through it. But it is not being implemented. A mention 
about scientific development has.been made in it, but the 
question is how this should reach villages. Therefore, 'my 
suggestion is that 10 Tissue Culture Labs should set up in 
every state so that farmers may get plants in adequate 
number. 

I would like to say one thing about livestock which remain 
unused in the fields and farmers do not get any retum. Bio-
Mass Labs should be set up for making its use, which is called 
bio-mass transfer. By this, live stock will be properly utilised 
and farmers will eam money. 

Today, many Agriculture Science centres are being opened 
but as far as I know, they are not functioning properly. It also 
needs to be included in the agriculture policy that as to how 
functioning of Agriculture Science Centres should be made 
smooth. 

In the end, I would like to say one more thing that today, 
farmers are getting fertilisers at a very high rates. 

MR. SPEAKER: That point has already been raised by 
other Members and it need not be repeated here. 

SHRI ANAND RATNA MAURYA: But let me say what I 
want to say. 

AN HON. MEMBER : Do you want to raise a point 0 

increase subsidy? 

SHRI ANAND RATNA MAURYA: I am not talking about 
subsidy. 

MR. SPEAKER: He has 'already said it. 

SHRI ANAND RATNA MAURYA: Let me complete my 
point. 

I am talking about Bia-Fertiliser. Now-a-days, sewerage-
ireatment- plants are being installed all over the country. 
Factories should be set up on the basis of manure got from 
these plants. In Benaras, a Factory has been set up which is 
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producing Bio-fertiliser of a very good quality. This fertiliser is 
very cheap as well as useful to the farmers. 

(Inte"uptions} ... 

MR. SPEAKER: I will give a chance to you also. Whether 
both of you would like to speak simultaneously? 

SHRISHYAMBIHARIMISHRA(Bilhaur):Alotofspeeches 
have been made here about Agriculture policy. But I would 
like to raise only two points. Agriculture Produce Market Act 
was enacted a long time back with the aim to give adequate 
price and provide facilities to the farmers in the market. The 
Act has become irrelevant and it requires to be mended n'ow. 
The sale aim of all the States is to collect revenue under this 
act by taking Mandi fees and they are not using it for providing 
facilities to the farmers. Infact, the Mandi' charges are being 
levied after rnultiplying it by two or three percent. 

Mr. Speaker Sir, the Govemment is levying this from 
traders but the traders do not pay it from their own pocket. If 
a trader has to pay tax, he deducts it from the rate to be given 
to the farmers. 

MR. SPEAKER: This tax is levied by the State Govemment 
and not by the Central Government. 

SHRI SHYAM BIHAR I MISHRA: But this act has been 
brought by the Central Government and State Governments 
enforce it. This is a Central Act. 

MR. SPEAKER: Whatever may be, it is not correct. 

SHRI SHYAM BIHARI MISHRA: My point is that this is a 
Central Actwhich is being enforced by the State Governments. 
I am not giving any speech here. Farmers are not getting 
proper price for their products due to excise duty levied on 
variousfoodgrains. Now-a-days excise duty is a State subject. 
It has been written in the policy that farmers will not have to 
pay any tax and Central Government has exempted all these 
products from sales tax. In place of that it should be 
incorporated that tax will be levied on the owner of rice mill 
and not on paddy, it will be levied on the owner of tall mill not 
on pulses and tax wiD be levied on the owner of oil mill not on 
oiiseeds so that a farmer may get proper price. These are my 
points. I have nothing more to say. 

SHRI KAMLA MISHRA MADHUKAR : I thank you for this 

as we are connected with agrictlltural work. I would like to 
raise two-three points. One point is about which I have 
emphasised at many a places that the orientation and 
evolution of Agriculture Policy is not in the interest of poor and 
medium farmers. I have stressed on this point several times. 
I have been a member of Standing Committee and it is my 
experience that it will not benefit the poor and medium 
farmers. Ultimately, only the Sugarcane farmers will be 
benefited by this policy. I will object to any Agriculture policy 
if it does not have the proper orientation. The hon. Minister 
knows it very will that the cultivation is being done by medium 
and small farmers in India whose number is two-third of the 
total farmers. We should keep it in mind. 

The second thing is that as to whether the Govemment 
thinks that mechanized farms are going to be formed in India 
like USA and other developed countries? If the Government 
imagine like this, it is differentthing but the object of agricultural 
development is to bring radical changes in the lives 01 
agricultural labourers. The Government should think in this 
direction. Agricultural labourers have been neglected in the 
statements of Agriculture policy. 

MR. SPEAKER: It seems that you have not gone through 
the facts. 

SHRI KAMLA MISHRA MADHUKAR: I have read it and 
I am speaking on the basis of what I have read in it. Nothing 
has been said about agricultural labourers in the Agriculture 
Policy. Some of the members have stated that dissemination 
of our achievements, knowledge and education is not being 
done in the villages properly which should be included in the 
Agriculture Policy and farmers should be properly informed 
about the scientific achievements made in the agricultural 
sector. Now discussion is going on Agriculture Science 
Centres. We made a demand in the meetings of Standing 
Committee and in several other meetings that at least one 
such centre should be opened in every district. Government 
should pay attention to this demand. My subrnission is that is 
should be included in the statement on Agriculture that every 
big and small farmer will be rnade aware of all the scientific 
achievements. The Government should take steps to modify 
other policies also ..... (lnterruptions} .... 

MR. SPEAKER: I do not stop anybody. You speak on 
what-ever is written in it. You speak on unemployment which 
is figured at page n0-1. 

SHAI KAMLA MISHRA MADHUKAR: I agree with the fact 
that there is unemployment in the country. 

MR. SPEAKER: Then what has-been stated in it? 
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SHRI KAMLA MISHRA MADHUKAR : It will not resolve 
the problems of farmers and agricultural labourers. I know it 

• and I have an experience. I have said this knowingly. I am 
saying what I have experienced. 

MR. SPEAKER: The policy contains only two pages and 
you have not read that too and are speaking here. Then you 
say that time should be given to you. 

SHRI SATYA DEO SINGH (Balrampur): Mr. Speaker, Sir, 
after a very long time in this country the Govemment has 
brought a comprehensive Agriculture Policy. All the points 
have been serialized on which the hon. Members have 
expressed their views. There is a need to pay attention to 2-
3 points. One point is that the land holdings are becoming 
smaller. 

MR. SPEAKER: It is already mentioned in the policy. 

SHAI SATYA DEO SINGH: I know it and want to draw 
attention towards this point. 

MR. SPEAKER : It has been written in this policy that 
fragmentation should be maintained. It is written in paragraph 
number 4 at page no-1. If you want to give any suggestions 
you can do so. 

SHAI SATYA DEO SINGH: All these pOints are covel'ed 
in it. 

MR. SPEAKEA: All the points are not covered in it. 

SHRI, SATYA DEO SINGH: You are going through every 
point. Therefore, we are facing difficulty in speaking. 

MR. SPEAKER: You have not read it, that is why I am 
speaking. 

SHRI SATYA DEO SINGH: I have read it. I am stating 
practical things. I am talking of the persons connected with 
the land; Questions have been raised about the policy that 
how Carlt is practicat. I would like to read our som,e lines from 
draft resolution. I want to read out the last paragraph of report 
of Standing Committee. 

[E~ish] 

MR. $PEAKER : This is: Diminishing size of land holdings 
and tragmentation,leacIing to restriCted management options 
and lower income levels. 

{Translation] 

He has recognized. 

SHAI SATYA DEO SINGH: That is correct. I will not speak 
on that they gave written. I will conclude after reading out their 
observations made in the draft Agriculture policy Resolution, 
1992. 

[Eng/ish] 

I want to quote it for the benefit of the hon. Minister for 
Agriculture: 

"The committee, therefore, thought it fit 10 ask the 
Govemment, how it will implement its policies and 
meet the challenges as in the opinion of the committee 
if there is no scope for any effective and efficient 
implemerrtation any policy will , remain a piece of 
document." 

{T rans/ation] 

I would liketo say that we would not go into as to whether 
resources are there or not, but good land will be provided for 
that . A complete policy has been formulated and it is a 
separate thing, that to what extent it would be implemented. 
I would like to say 'that ,rePort of the' Standing Committee 
shoUld not be made a piece of document only. 

SHRI ARJUN SINGH (Satna): Mr. Speaker, Sir, I am 
thankful to you for allowing me to expreSs niy f8e!ings for two 
minutes. Today thousands of'people from liarious parts of the 
country had come to express their concern and sentiments 
and stage a peaceful'demonstration, before the highest 
Institution of the country i.e. tbe Parliament of India. They had 
come to express theirconcem about the conditions prevailing 
in the country today. I am very sorry to say that the peaceful 
demonstration was stopped and force was used against 
those people without any reason. The President of our party 
Shri Narayan Dutt Tiwari was hurt in it: He is sitting on a 
peaceful demonstration at the PolICe Station. Hundreds of , . . 
our workers and sisters have got injuries due to the force 
used by police; "i am' not only condemning this incident bUt 
would like to say that sentiments of people cannot ~ 
suppressed by such a violerit a).tltyde:V?O may use.any 
amount of force to suj>press and harass. the ~ of this 
country but they would· continue to' struggle am~ ,work' to 
remove the ,ctuestion mark put.on the future- Of ttiIs couol!Y. . 
We condemn this act of the Government and warn,that'this 
struggle wiN continue untlI we fuHil ~uf resolve to -protectthis 
country. 
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SHRI SATYA DEO SINGH (Salrampur): Alongwith it, the 
incident of 25th February should also be condemned. We 
also came here for the same purpose. We condemn what has 
happened with you. There is no place for such incidents in 
Democracy but the incident of 25th February should also be 
condemned with it. 

SHRI SAL RAM JAKHAR : Mr. Speaker, Sir, as I have 
stated it in beginning also that I thank all the members who 
participated in this debate. I also requested that the policy 
being presented in this House was laid on the table of the 
House 2 years 8 months back. It is not mine or my party's 
policy but policy of the farmer. 

[English] 

MR. SPEAKER It is a Draft Policy or a Policy 
adopted. I 

SHRI SALAAM JAKHAR : It is a policy and I wanted some 
discussion on it. 

SHRI SATYA DEO SINGH (Salrampur): Sir, you must 
guide him also. 

[Translation] 

Sir, it seems that hen. Minister also has not read it. 

[English] 

MR. SPEAKEA : Obviously, there is a difference between 
a Draft Policy and Policy adopted. 

[Translation] 

SHRI SALAAM JAKHAA : This is the only fault. It is not 
so. I have read it. It is like:-

"Bahut shore sunte the pahloo mein dil ka, jo cheera 
to katra khuon nikla." 

It would have been better if the issue was discussed. I also 
asked for suggestions. There is always a scope of 
improvement in every thing. 

{English} 

MR. SPEAKEA : It is a 'oraft Policy. 

SHAI SALAAM JAKHAA: It is a Draft policy; we have put 
it before the House to solicit the views of the Members. 

[Translation] 

I have not said that what is to be done or how it would be 
done. This policy is not for me or for some special class. It 
should be discussed from the pOint of view of the interest of 
farmers and future development of the country which is 
based on agriculture. Hari Kishore Ji has rightly said that it is 
a national policy, we all are included in it. Only farmers, which 
are 75 percent of total population, do not depend on it but cent 
percent population of India depend upon it because we would 
lose our self-respect, in case sufficient foodgrains is not 
produced and we go.to other countries to beg for it. Today we 
are capable and we are not going to anyone and producing 
foodgrains required for our consumption. We are self-reliant. 
I would like to say that my colleagues have not discussed this 
policy from this pOint of view, otherwise the outcome of it 
would have been better. 

Mr. Speaker, Gopalji is laughing there. I would like to say 
that the word Gopal means beloved, friends but you have 
used such a word here .... 

SHRI SATYA DEO SINGH: Hon. Minister, to whom are 
you addressing, no Gopal is here? 

SHRI SALAAM JAKHAR: He is Gopal, I am saying this to 
him. I always consider him my friend because we may have 
clash of opinions between us but VIle do not clash with each 
other on personal level. I really felt sorry for what he said 
yesterday. I said that it is not to that extent. It should not be 
like God in the tongue and devil in the heart. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): No, 
hon. Minister I have not said any such thing. It is upto hon. 
Minister. 

SHRI SALRAM JAKHAR: No, you can say as you have 
right to say. I will listen to it, as I am sitting this side and it 
becomes my responsibility to make improvement after listening 
to your suggestions. 

I would like to say that it is a national policy and farmer's 
policy. It should be in the interest of all of us. How it should 
be implemented. Your have said that this policy has quite 
been delayed. Now only 6 months have left for elections 
perhaps this policy is being debated for this reason only. They, 
are blaming us for it. 2 years and 8 months have aiready 
passed when it was laid on the table of the House but have 
taken up it after such a long time. It would have been better 
if this was debated earlier. We would have covereda distance 
of 10,20,50 to 100 miles if ItJis policy would have been 
decided earlier. It is a simple thing. 
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SHRI SATYA DEO SINGH: Hon. Minister, you should be 
worried about this. ' 

SHRI BALRAM JAKHAR : My time was wasted is 
unproductive work. Time passed in riotousness but the main 
work could not be done ...... (lnterruptions) 

That is wrong. I had presented this three times. 

PROF. RASA SINGH RAWAT (Ajmer): Do not argue. 

SHRI BALRAM JAKHAR: You do not do like this. At least 
you should own responsibility. It becomes your duty to 
encourage a man who works hard. I had wished that if you 
would co-operate with us we will rejuvenate this work and 
show some results. And we wanted to remove the drawbacks 
in this policy, if found any. I had called you for 
help ...... (lnterruptions) 

I did not say this. 

SHRI SATYA DEO SINGH: Mr. Speaker, Sir the hon. 
Minister is charging us as if the opposition is responsible for 
delay in implementing the Agriculture Policy which is pending 
for two years and eight months. 

MR. SPEAKER: Discussion was held on other subject 
only. 

SHRI SATYA DEO SINGH: Had he understood its 
seriousness, he would have sought your 
permission .... (Interruptions) 

SHRI BALAAM JAKHAR : It would have been done if all 
has extended their co-operation. All are involved in this. 

As far as ... .\ 

MR. SPEAKER: Leave that. 

SHRI HANNAN MOLLAH (Uluberia ): This draft has not 
been finalised. Then how it is being implemented. 

SHRI BALRAM JAKHAR : You are repeating the same 
thing. Why do not you try to understand. 

MR. SPEAKER: There are some continuing points in this 
policy. Therefore, it can be implemented. 

SHRI BALRAM JAKHAR: Whatever can be done, is being 
implemented. It would l!e better if you do something. Nitishji 
told that he had analyzed Agriculture policy in the meeting df 
Standing Committee. 

I thank him for that and I would like to give assurance to 
him and the entire house that: 

[English] 

Agriculture Department accepts the recommendations of 
the committee and proposes to include them all while 
formulating this policy which will be much more detailed. 

[Translation] 

The main reason for difference of opinion is that they 
should be provided with such material which can be easily 
read and easily seen. I had stated earlier during analysing 
that I wanted to make it zone-wise. Similarly, five separate 
zones have been created e.g. South zone, Central zone, 
East and 
West zone. In that situation we would be able to tell the way 
and varieties to be produced. As we were talking of "Makhana" 
( a kind of dry fruit) producers of it have gone ... 
(Interruptions) 

A fa.rmer producing 'Makhana' would come in that zone 
and not in this zone. Similarly, producer of jute would also 
come in that zone ... (Interruptions) Therefore, I wanted to tell 
that we have all the information about that. You were saying, 
Mr. Jena has said and one hon. Member who has gone now 
was saying that the Government does not talk of medium and 
poor farmers. The Government is formulating this policy for 
the weilare of these farmers only. The hon. Member should 
be aware of the fact that the marginal farmers, percent, 18.4 
percent and 8.2 percent area respectively of the total cultivable 
land. You may be aware of the fact that the Government has 
done delimitation of land and ceiling has been fixed. It is 
seventeen and hail acres for 100 percent irrigated land and 
54% for un irrigated, rain fed and unfertile land. No farmer can 
have land more than this ceiling and if anyone has more than 
this, then it is a mistake committed by the Government. And 
we cannot.. .. (lnterruptions) This is a mistake done by the 
people in the Government and who has elected this 
Government. You and we have made this Government. This 
is the responsibility of the Government is not doing its duty. 
We are sitting here. We have to do it. 

I would like to tell one thing more that we are making this 
policy for them only and they are wise enough to understand 
it. In some states marginal farmers use 40 kilogram nitrogel) 
per hectare, 18 kilogram P.O and 20 quintal organic. Small 
farmers use 36 kilogram and 16 kilogram, Semi 32 and 14 
kilogram and medium 30 and 15 kilogram. Farmers having 
more than 10 acres of land use 26 and 10 kilogram per 
hectare. It is not a fact that they have no knowledge. The 
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Government is doing everything for the welfare of medium 
and small farmers in the villages. 

Shri Bhogendra Jha ji said that only those farmers should 
be allowed to cultivate the land who are actually doing it. If 
their children have become lAS. officers of joined Military or 
have become a doctor ...... (Interruptions) their land should be 
acquired .... (Interruptions) Farmer of our country is dependent 
on the land. Had we not done this our country would have also 
to face the same situation as is being faced by these where 
collectivism is prevailing. Today, we are experiencing hunger 
because we have self respect. We love the soil, we have 
worked hard on it, we cannot leave it. Not only this, people do 
not hesitate to commit murder to protect their land 
..... (Interruptions) As he was saying that we are sitting here 
wearing a suit. I would like to ask whether a farmer cannot 
wear good cloths, son of a farmer cannot join the Army? ... 
(Interruptions) 

From where he will be given land? If a farmer has only 4 
acres of land. it will be divided among brothers. No legislation 
has been enacted so far, this injustice cannot be done with 
them. Whether a farmer should remain in the fields and die 
there only. Such conservative type of your policy will no 
longer do. I do not want a farmer to become a slave, He is 
strong enough. We are not going to agree with this 
point.. ... (lnterruptions) This is not fair. A farmer will not die in 
this way, hi! has to survive, we will make him stronger, we will 
give equal share to the labours. (Interruptions) Son of a 
farmer will go back to his village after retirement, in case he 
becomes an officer. Nitish Kumar Ji, I will tell you if your son 
will become an officer. 

[English] 

You will face it. They wiD come .... 

[Translation} 

.... (Interruptions) If you want to give, I have no objection 
in it but you cannot deprive him of his right. 

We talk of technology and want to bring technology 
according to Agriculture policy. We will analyse the method 
for bringing technology. Our scientists say that they are 
provided less funds for research work. I agree with it that the 
Government should allocate more funds for research work. 
An hon. Member had suggested that the compulsory levy 
should be imposed on private sector also as in the foreign 
countries, Most of the research work is carried out by private 

sector .... (Interruptions) Just now an hon. Member was say-
ing that the funds do not reach the research cenfres in full but 
it cannot reach directly... (Interruptions) 

I am presenting this before you and this has been the 
practice. 261 agriculture science centres have been set up. 
I think some of them might not be functioning at all. It would 
have been better if we could have inculcated work culture 
among our people. 

18.00 hrs. 

There was a time when we had motivation within ourselves 
and we used to do all sort of work, sut::h as digging reservoirs 
and cleaning canals. In our villages, we, used to handle soil 
work, build kutcha roads and subsequently thfl. Government 
metaled it. But today no one works in this way, wherev~rthere 
are canals, people there wish that Government alone should 
arrange for cleaning of canal in their area: We should have 
motivation with a sense of belonging to our country antfth[s 
needs to be translated into practice. 

Nitishji was telling yesterday that he had been to Gujarat 
and there he saw the work of farmer on spot ~nd wh~ther they 
are self-reliant or not? Whether they worked selflessly. Why 
we cannot have more such persons among.\Js. Whether Our 
other colleagues have been rendered mentally handicap and 
thus they cannot think of furtherance of this work. I would like 
to do that. I have tried my best to work with the 1/3 of the funds 
allocated to me and I wanted to do that. What I am saying is 
a concrete and useful thing. You have implement that. I am 
giving Rs. 1200 crare to you which is 1/3 of the total allocation 
for irrigation. I know that farming cannot be done without 
irrigation. Thousand of acres of land is lying unused and now 
you say that 10 acres of wasteland should be allotted to poor 
but what he will do with it without irrigation facility. This 
w~steland is still waste because there is no water. They have 
no money, so we have to make arrangements for water and 
electricity. We will provide water and electricity to them. We 
cannot extract water without electricity. All these things are 
inter connected. Therefore I would like to say that something 
should be done about water. I have said about the methods 
of irrigation. I have told about the dynamic revamping of the 
prevalent irrigation system. We are providing 50 to 75 per 
cent grants for drip irrigation. We are also preparing a 
programme for .proper utilization of the water resources 
available with us ... (lnterruptions) 

Please sit down. Please listen to me. Dc> not interrupt me. 
I listened to you, now you listen to me. Lend me your ears and 
work cautiousty so that we could work collectively for 
development of our country. 
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We should not worry about it because we have common 
objectives that if you come from Calcutta and I from Bombay 
afterall our destination has been Delhi, so we should move 
towards our common destination. We have to decide as to 
how it could be reached. You cannot do farming without water 
and for proper arrangement of water resources. We are 
planning through our science centres, Agriculture science 
centres and various other centres set up forthe purpose. Now 
we have included TV also through which we will be able to 
gather feed back from people through questionnaire. But this 
cannot be done at once and we are trying our best to do so. 

Today my one colleague said that improved seeds were 
distributed during 'Green Revolution' and not there after. How 
strange is it that improved seeds have altogether changed 
the overall situation in my region. Red and black wheat was 
produced during Green Revolution but today we produce 
golden wheat. We have introduced 2000 new varieties and 
developed many new varieties of seeds. We have developed 
hybrid cotton seeds for the first time in the world. We have 
also produced hybrid paddy seed and we are second largest 
producer of rice in the world. For it, you should thank our 
scientists who are working with us. 

With the help of all the available means, a fairly large 
number of people have been, imparted training. It is also 
correct that more persons would be required for such a vast 
counlry. These should be set up in every district I wish that 
Ihere could be two instead of one, but more funds are 
required for that. I would do that when we will have more funds 
allocated for it. 

A plan is prepared for every region and funds are allocated 
in accordance that. We will make that plan. It is an untapped 
potential and we would make use of it. You have mentioned 
Bihar, Eastern U.P. and Orissa. I had been to Kalahandi area 
which once used to be a green and fertile area but presently 
hunger prevail there due to lack of due attention. We have 10 
make arrangements for proper utilization of available water 
resources and water sheds and matching afforestation should 
be encouraged in the advent of new system. We often face 
famine because we have not paid attention towards 
environment. We will know about soil degradation only when 
soil protection is needed. We should work collectively. For all 
these we could have to do galvanization and mobilisation of 
resources and we have to decide a system for it. As several 
Members have pointed out that farming cannot be done 
without money. It is correct, farmers cannot do anything 
without credit. We are trying our best to do something in this 
regerd. Reserve Bank of India has made some arrangements. 
A resolution was passed by RBI on 17th October, 1994 

according to which loans upto Rs. 25000 should be given for 
irrigation, poultry and dairy at 12 per cent interest. Loan 
between Rs. 25000 to 2 lakh should be given at 13.5 per cent 
interest. Banks are free to fix rate of interest for loans above 
Rs. 2lakh. We are trying to provide some more facilities. You 
have rightly said that there are some shortcomings in it. I 
intend to remove the gap between words and deeds. 

In 1991-92, it was estimated worth Rs. 11/1/2 crore which 
has been raised to Rs. 20 thousand crores and I am 
estimating Rs. 25 thousand crores for it but even then I am 
not satisfied with it. I think that the funds deposited in the 
country belongs to farmers. Farmers deposit their money in 
banks and industrialists us it. They are enjoying the b3nefits 
of the money deposited by farmers. Some Members have 
said here that Agriculture should be accorded the status of 
industry and some Members opposed·this suggestion. Several 
Members have said that it would create problems. But I would 
like to say that according the status of industry to Agriculture 
and providing equal facilities for agricultural sector are two 
different things. You can see what facilities the industrial 
seclor is getting. 

Mr. Speaker, Sir, with your permission I would like to read 
out the difference between it and industry. I would like to 
bridge this gap and provide equal facilities to agricultural 
sector. It is also correct that nol all but only rich industrialists 
get credit. I am making this arrangement for all 2 my 
bretherens. We have set up Agro Business Consortium in 13 
districts which will be raised to 50 by next year. I intend to 
organize small farmers for the purpose of food processing. 
You have said that how food processing of lichi mango and 
'Tal Makhana' (dry fruit) would be done which is produced by 
farmers. I am concemed about it. Earlier we did not have 
grading, packaging, marketing, transportation, forwarding 
and storage facilities. We started from zero. It takes 4 or 5 
years for getting fruits of a seed. We are starting a new 
chapter and this would bear fruit with our collective efforts. I 
would like to lell you that-

[English] 

Our endeavor will be to create a positive trade and 
investment climate for agriculture al par with industry. The 
objectives of the Government Policy will be to develop 
effective systems and bestow similar benefits to agriculture 
as exist in the industry. 

{Translation] 

The Members who said this, is not present here. He said , 
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that agriculture should be accorded status of inoustry. I would 
like to say that this can be done easily but then farmers will 
be asked by Patiala House court to pay income tax. There-
fore. It is not to be done. Ceiling has been imposed on money 
and land. Land has been distributed but not money. Farmers 
have adopted the path of socialism. Now if the farmers are 
compelled to pay income tax it would be quite difficult for 
them. Therefore I would like to say that-

[English] 

I am going to give the benefits of the industry to the 
agriculture. However, care will be taken to ensure that 
agriculturists are not subjected to the regulatory and tax 
collection machinery of Government. We shall not be hauled 
up. 

[Translation] 

Earlier estate duty was imposed on land. Income tax 
inspectors used to catch a person at the time of death of his 
father for payment of income tax . He was asked to declare 
the land he got as heir. This had created problems and made 
mockery of law. Now farmers and exempted from wealth tax, 
capital gain tax, estate duty and income tax so that they could 
lead as honourable life and fill up the storages of the 
country .... (Interruptions) 

AN HONOURABLE MEMBER : This situation can be 
improved only according the status of industry to agriculture ... 
(Interruptions) 

SHRI BALAAM JAKHAR : I would like to say that-

[English1 

Further, farmers would be exempted from payment of 
capital gains tax and compulsory acquisition. 

[Translation1 

I had said that farmers do not sell their land willingly, but 
it is acquired compulsorily. Nitishji has also pointed out that 
why the Government is acquiring irrigated, fertile land but it 
should use the wasteland. II is correct. In Ihe same way when 
the Government acquire land compulsorily and say that 
farmers have to pay capital gain tax as they eam profit by 
getting compensation. When I told this to Shri Manrnohan 
Singhji, he accepted it and farmers were exempted capital 
gain tax. 

[English1 

Within prescribed municipal limits. The above is a 
continuation of Government's effort to bring in change in 
terms of trade in agriculture vis-a-vis industry and toencourage 
increase in capital formation in this sector. As statistics have 
indicated, there has been a decrease in investment in 
agriculture per se as brought out by the statistics of the 
Planning Commission: 

[Translation1 

Investment in agricultural sector has declined. Perhaps it 
is due to increased population. It might be for the reason that 
people have started migrating to industrial sector because it 
has become profitable. I would like to maintain balance in it. 
This was done during last year. The next thing is that-

[English] 

Increased production and productivity to ensure food 
security for the riSing population..... (Interruptions) 

Look here what these industries get. This is a catalogue 
which the industry gets as benefits and which has been 
denied to all of us. 

Agriculturists do not have any such benefits as enJOyed by 
the industry. One of the most important concepts that we 
would want to bring in is the concept of infrastructure 
development facilities for agro based industries and for agro 
processing industries. For example, every State builds 
Industrial Estates where in it provides sheds at concessional 
rates to entrepreneurs. These industrial estates are usually 
looked atter by senior level officers, who have a single 
window approach to the entrepreneurs within that industrial 
estate. That means the State provides the infrastructure in 
terms of manpower to look into the problems of water, 
electricity, raw materials, credit etc. of each entrepreneur so 
that he does no go from pillar to post, organising these basic 
things for himseH. For development of this infrastructure 
facility, the Central Government has been loaning large 
amounts of money to the State Governments under the Area 
Development Concept. 

Agriculturists do not have any such facilities provided for 
them. They have to look atter their own requirements of 
credit, inputs, for example, fertiliser and seeds, marketing, 
transportation. Even their bankable schemes are rejected by 
the banks in the areas as financial institutions do not come 
forward to finance agricultural activity, in toto. In fact, the Naik 
Committee on Small Scale Sector had indicated .... 
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[Translation] 

SHRI AMAR PAL SINGH (Meerut) : Sir, in the beginning 
of the debate I raised the issue that on the one hand we are 
adopting liberalised economic policy in agro based industries 
but on the other hand agro based industries are brought 
under the license system. In view of the facilities given to 
agricultural industry, I would like to know as to whether the 
agriculture industry would be exempted from this licence 
system of not? Secondly, I would like to seek the reply about 
the garland scheme for escaping the problem of flood and 
drought... ( Interruptions) 

SHRI BALRAM JAKHAR : Amarji, I will consider all these 
issues. I am taking up these points step by step. 

ONE HONOURABLE MEMBER : By when the sugar 
industry is being exempted from the licence system .. 
(Interruptions) 

SHRI BALRAM JAKHAR : Anger solves no problem. We 
intend to do the same thing for rice. This will be studied 
property ... (Interruptions) 

AN HONOURABLE MEMBER: Rise should be exempted 
from it 

because is not proper to .... (Interruptions) 

SHRI BALRAM JAKHAR: Please do not interrupt me. Let 
me do what I have been dOing ..... (Interruptions) ... We .are 
trying to provided the advantage of Industrial sector to 
agriculture. 

How it would be done? That is why I want to tell you not 
to worry at all. Processing work will also be done in the 
industry. I want to encourage the people to set up agro based 
industries. Finally, I Waqt to tell you about the last concept. 

[EnJlish] 

What is being attempted is a complete re-orientation of 
the economy in the present atmosphere of liberalisation. As 
developed countries move away from agriculture to other 
activities, the role of our country in emerging as the feeding 
bowl to the developed world has to be thought out. In that 
context, the first step has been the establishment of Small 
Farmers Agro-Business consortium. That is .vhat t am 
doing. 

[Translation] 

It is essential that we strengthen our industrial base 

properly. Further, we should not make it wholly export 
oriented. Unless we have surplus, we cannot resort to export. 
Therefore, we must go in for more production. We can export 
only when we have surplus. We have to concentrate in this 
direction. It is also essential that we produce more in order to 
increase our export. we have no doubt, progressed in this 
direction .... (Interruptions). 

I had been to Washington. There I told them about the 
calibre of our farmers and scientists. I made them clear that 
we have all the resources and we will utilize tRem through the 
efforts of our scientists. Now I come to the point of Sugar 
Licences .... (Interruptions). 

I will try to get the amount and see that such a contract is 
entered into ..... (Interruptions) I will consult the Food Ministry 
in this regard..... (Interruptions) 

SHRI RAM NAGINA MISHRA: Who will make payment of 
these items? .... (Interruptions) 

SHRI BALRAM JAKHAR: Please sit down. First, listen to 
me. Shri Rajveerji is not present here at the moment. He was 
saying that my Ministry does not have all the resources and 
that it be made a mega industry. And if I am unable to do this, 
I should resign. I have no interested in power. I am in power 
to serve the farmers only. The day I feel I am unable to do this, 
I will have no right to remain in power. I do not care, whether 
I remain in power or not. My only concem is to ~.rVe the 
farmers, to safeguard their interests and to uplift the poor 
farmers. Just now a colleague was saying that the educated 
people from villages migrate to cities. They would remain 
there only if facilities are provided to them. 

Mr. Speaker, Sir, now I want to speak on seeds. Without 
seeds, nothing can be produced. For this, I want that we 
should have such a draft through which we can have our 
presence felt even in the markets abroad. We have the 
expertise, scientists and manpower. On the other'day also I 
had said, and I am repeating today also that if the seeds are 
of good quality, the production would be between fIVe to 
seven tonnes. At present, apple production in Himachal 
Pradesh is five tonnes, we want to increase it to 20 tonnes. 
we are working in the direction of increasing the exports as 
well ...... (Interruptions). 

SHRI SATYA OEO SINGH: I would like to say that after 
the GATT agreement, there is great resentment, among 
farmers. You are not producing seeds .... (fnterruptions) You 
are inviting the multinationals ..... (lnterruptions) 
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SHRI BALRAM JAKHAR: The multi-national have no role 
here ... (Interruptions) We will go our own way. We do not want 
to take any step under the GATT treaty. We have taken steps 
to develop a 'sui generis' system. India would be the first 
nation to make its own laws. Under this, farmers will have the 
freedom to retain the seeds, to give it to other farmers and to 
sell it. But if an agency which takes licence of certificate from 
us, it would be responsible for the seed sold by them. The 
Government will not be responsible, if somebody buys seeds 
from a fellow farmer . This is what we want to do ... (interruptions) 
First, hear me, I want to say that it is up to you to get seeds 
from anyone, we will only enter into an agreement. The seller 
of certified seeds will be responsible for its quality. If you buy 
seed from someone in good faith, and the seed turns out to 
be of poor quality, you cannot hold him responsible. In case 
the seller has a licence, he can be caught. 

Along with Krishi Vigyan Kendras, funds are also being 
allotted for Tissue Culture Labs. Instead of Rs. 24 crores this 
year, Rs. 1000 crore have been provided in the Eighth Five 
Year Plan so· as to increase the facilities of cold storage, pre-
cooling and such other facilities for floriculture and mushroom. 
All this is being done to make progress in the field of 
agriculture. 

(English] 

"Rome was not built in a day". 

[Translation] 

Once the facilities are provided, we can go on progressing. 

Similarly, a suggestion was given that along with fisheries, 
other things should also be produced in the ponds. It is a good 
suggestion. It would be considered. Steps are also being 
taken in the field of dairy production and on poultry. These are 
the main sources of employment and nutrition for the poor. It 
is because of our concerted efforts that milk production has 
reached 63 m~lion tonnes from 17 million tonnes. Our target 
is to produce 71 million tonnes of milk in the next two years. 
We are also thinking of providing the poor people with cows 
and buffaloes of good breed. We are preserving the traditional 
breeds because they are very gOOd. By bringing in high breed 
bulls, we are trying to improve the breed of our animals 
through hybridization. Howeverwe are yet to satisfy ourselves. 
This time, a provision of Rs. 1300 crore has been made 
compared to a provision of Rs.400 crore last time. In the 
Seventh Five Year Plan, As. 3500 crore had been allocated 
forthis purpose, whereas As. 10000 crore has been allocated 
in the Eighth Five Year Plan. As regards fisheries, the 
production has increased from 7 lakh tonnes to 48 tonnes. 

Moreover, there is still a need for training and publicity in this 
regard. 

A nodal agency will by set up to keep an eye on Krishi 
Vigyan Kendras. It will ensure satisfactory functioning of 
these kendras. My colleague persistently demanded that the 
Krishi Vigyan Kendra of this constituency should function 
satisfactorily. But, he did not succeed. However, I assure that 
the working of Krishi Vigyan Kendras will be streamlined. 

AN HONOURABLE MEMBER: When the Krishi Vigyan 
Kendra does not work satisfactorily in the hon. Minister's own 
constituency, what would be the situation in the constituencies 
of other members? ... (lnterruptions) 

SHRI AMAR PAL SINGH: You have answered the question 
concerning abolition of licence systems for sugar, but you 
have not given a reply to my other questions. 

SHRI BALRAM JAKHAR: I did not say so. I have noted 
down your suggestions. 

MR. SPEAKER: Please sit down. If you have any query, 
you can raise it after the reply is over. 

(English] 

SHRIMATI SUSEELA GOPALAN (Chirayinkil): The 
Agricultural Prices Commission fixed the price of coconut 
very lately. 

SHRI BALRAM JAKHAR: That has been a 
problem .... (lnterruptions) 

[Translation] 

Amar Pal Singh Ji, I have noted down your suggestions 
regarding sugar, seeds and potatoes. Due attention will be 
paid to them. 

MR. SPEAKER: If you go on replying to all queries in this 
manner, you will not be able to keep track of the issue. 

[English] 

Mr. Minister, You foHow your line and at the end, you can 
reply to them. 

[Translation] 

SHRI BALRAM JAKHAA: While fixing the prices, two 
representatives of farmers will be included. How can this be 
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done, without the inclusion of the representatives of farmers 
? It has been said that the farmers do not get adequate 
support price. 

[English] 

SHRIMATI SUSEELA GOPALAN: That is never given in 
time. 

SHRI SALRAM JAKHAR: I will let you know, Madam as 
to what we are doing. 

SHRIMATI SUSEELA GOPALAN : Kerala is an example. 

SHRI SALRAM JAKHAR: For what? 

SHRIMATI SUSEELA GOPALAN : For coconut. 

SHRI SAL RAM JAKHAR: I have given. 

SHAIMATI SUSEELA GOPALAN: Everything is given at 
the end of the season. 

SHRI SALAAM JAKHAA: No. It was a late decision. Sut 
it will be carried out now. Please do not worry. I gave you 
Rs.150 more than what it was. 

We are purchasing .... (Interruptions) No, no; that is 
nothing. You cannot have all the things. 

Now look here, Ladies and' Gentlemen: While 
recommending the prices, the CACP takes into account 
these things: cost of production; changes in input prices; 
input and output price parity; effect on industrial cost structure; 
effect on general price level; effect on cost of living; international 
market price situation; parity between prices paid and prices 
received by farmers of trade. 

Sut we are concerned with calculation of prices, For 
calculation of operational cost, we take into account the 
human labour-casual, attached and family labour; bulklabour-
hired and owned; machine labour-hired and owned; material 
input, seeds, fertilisers, manures, insecticides, i!rigation 
charges; interest on working capital; miscellaneous, artisan, 
etc. 

Then, there is rental value of land, rent ~id for lease of 
land, land revenue status and taxes, depreciation on 
implements and farm building, interest on fixed capital, land, 
etc. 

As per the provided methodology, the valuation of labour 

is being done at statutory minimum wage rate or actual wage 
rate, whichever is higher. 

[Translation] 

If statutory minimum wage rate is Rs. 50 and actual wage 
rate is Rs. 29 or Rs. 30, the valuation of labour is done at Rs. 
50f-. If you still want to include some more pobts in this policy, 
please let me know. Further, if input has been lett out, I will 
get it added. However, we have included almost every thing 
in this policy. 

SHRI SATYA OEO SINGH: Everything has been included, 
but valuation should be done properly. 

SHRI BALRAM JAKHAR: FCI is responsible for 
procurement of foodgrains. Had the wheat not been procured 
this year, it would have been sold at Rs. 250/- FOr the past 
three years, I have given the farmers full freedom regarding 
movement of their foodgrains anywhere in the country so that 
it benefits the seller as well as the consumer. 

SHRI SHYAM BIHARI MISRA: The hon. Minister, is 
supposed to monitor has system but it is not being done 
so. 

SHRI SAL RAM JAKHAR : These are local issues. In this 
regard, we should raise our voice unitedly. If there are 
irregularities we would look into it. As regards, OMS, I have 
got the matter investigated. We have rejected one crore liter. 
I have also received the reply to the second query. Nestle was 
alone not involved in it. There were several others also. We 
will let you know later. We will not tolerate them. 

SHRI NITISH KUMAR: One crore litre has been re-
jected ... 

(Interruptions) 

SHRI SALRAM JAKHAR : There will be no lapse on our 
part. Regarding small land holdings, we can urge some 
farmers to do cultivation jointly. The concept of cooperatives 
has proved very successful in several places. At present, the 
cooperatives membership stands at 1.70 crore. If the work is 
done properly a good amount o! profit can be earned. A 
subsidy of Rs. 30,000 is given on a smaJltrac!or of 18 H.P. 
Yesterday, an honorable member ~ntioned regarding power 
tillers. A subsidy of As. 12,000 is given on it. 

[English] 

SHRIMATI SUSHEELA GOPALAN: Is there any incentive 
for group farming? 
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SHRI BALRAM JkKHAR: I will give you that. Even a 
farmer who has one or two acres of land can be very 
productive .... (Interruptions) 

{Translations] 

It can also be given on transportation. 

{English] 

It can be a boon for him. so, we can give Rs.12,000 on 
that. 

It is not out of reach of the farmer. I will see to it. 

{Trans/ation] 

We have discussed all these aspects. I have spoken on 
irrigation, seeds of improved varieties and local institutions. 
As regards community centres, we are involving the 
communities also, as is being done in Gujarat. In it, we want 
to seek cooperation of NGOs. I have also spoken on watershed 
management and water recharging. 

You have rightly said that project should be completed 
. soon. Non-completion of project is not in the interest 6f the 

nation. I went to Orissa and saw that though the construction 
work of dam has been completed but the canals have not 
been completed. 

SHRI SATYADEO SINGH: Please visit Uttar Pradesh 
also. There is Saryu Canal Project in Uttar Pradesh. The 
Government has many projects with them but they are not 
being cleared. 

SHRI BALRAM JAKHAR : I shall raise this matter with the 
Minister concerned of that State. All these things are included 
in it. I have put forth all the issues after due consideration. I 
shall include all the points raised by you with full details in 2-
3 point programme to avoid any confusion. Only for this 
reason, I sought your opinion and opinions of Chief Ministers, 
economic experts, farm leaders, and institutions related to 
agriculture and after that this brief draft has been prepared. 
This is seed, we will try to let it prosper and blossom. It will 
serve our purpose, don't worry. 

I have already stated about Dunkel proposals. The 
Government is going to introduce a Bill for this purpose. 
There is no restriction for our farmers and taken opinion of 
Swaminathanji, Parora and other Scientists. We tried our 
best so that no such point may remain untouched that could 
harm the interest ot the country since these things are related 

to our future. I am well aware of this thing. The Government 
is planning to march forward with your help. I would like to 
thank you all for the co-operation extended to me. 

SHRI AMARPAL SINGH: You did not say anything about 
linking of rivers. The country can be saved from the menace 
of flood and draught by linking the rivers. 

SHRI BALRAM JAKHAR: Your suggestion as well as the 
imagination is praise worthy but it involved millions of rupees 
which is a problem in itself, therefore this imagination can not 
be given a concrete shape. 

One of my colleagues was stating yesterday that a mess 
has been created in Narmada Sagar and Tehri, But I would 
like to say that oustees make a lot of sacrifices for the country. 
Their importance is in no way lesser than freedom fighters. 
No doubts, they suffer a great loss which should be duly 
compensated but the dams should also be constructed. This 
will help crops bloom. Gujarat as well as your area will 
prosper. That should continue. 

SHRI NITISH KUMAR: When hon. Minister was about to 
give reply. You had also raised a point at that time. The 
Government referred the Draft Agriculture Policy to Standing 
Committee on Agriculture. It has submitted its report. The 
discussion on revolution on Agriculture Policy has ended in 
both the Houses today. I would like to know as to when the 
Government will finally declare the Agriculture Policy on the 
basis of suggestions received by it? 

SHRI BALRAM JAKHAR: I shall include this also in the 
draft. The draft will contain every information and in will not 
consist of any such information which has not been mentioned. 

SHRI NITISH KUMAR: I would like to know as to when will 
the Agriculture policy on which we are discussing here today, 
be implemented since there is no Agriculture policy in the 
country at present? 

MR. SPEAKER: Do not let a message go to the country 
that we have no Agriculture policy. We do have Agricultu·re . 
Policy. 

SHRI NITISH KUMAR: It is already written in its beginning, 
neither we are related to it nor there is any question on wrong 
impression. (Interruptions) 

MR.SPEAKER: Please do not say that there is no such 
policy at national level. 

SHRI NITISH KUMAR: I would like to look into the matter 
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because there is no comprehensive Agriculture Policy in the 
country at present and the Government has, for the first time, 
made efforts in this direction through draft Agriculture Policy. 
When the Government is finally going to declare Agriculture 
Policy? 

SHRI SALRAM JAKHAR: We will finalise Agriculture 
Policy after including your suggestions and discussion with 
you. 

SHRI DEVENDRA PRASAD YADAV: Sir, through you I 
would like to know from hon. Minister as to what policy the 
Government is going to adopt in regard to implementation of 
recommendations of S.R.Sen Committee, Reserve Sank of 
India and received by the Government regarding waterlogging 
in eastern zone of the country i.e. eastern Uttar Pradesh. 
Bihar, West Bengal and Orissa. It is posing a hindrance in 
cultivation in the area. You have not clearly mentioned it is the 
draft policy. 

SHRI SALRAM JAKHAR: It consists of everything. 

SHRI DEVENDRA PRASAD YADAV: My second point is 
whether the Government is contemplating to boost the 
production of coarse grains like maize, millet, 'JaneT" and 
Mahua? 

SHRI SALRAM JAKHAR: We are doing everything and all 
has been done. 

SHRI DEVENDRA PRASAD YADAV: Does the 
Government want to kill persons living below the poverty 
line? 

SHRI SALRAM JAKHAR: Does the hon. Member know 
as to how much foodgrains was destroyed last year and millet 
eaters had to face a lot of difficulties. (Interruptions) 

SHRI MOHAN RAWALE (Bombay-South Central): Last 
time. I had requested hon. Minister about the floriculture. At 
present, we are exporting only 0.3 percent flowers which is 
mainly domination by rose flower. What the Government is 
going to do it this regard? 

SHAJ BALAAM JAKHAA: It contains everything. 

MR. SPEAKER: It has been mentioned in it. 

SHRJ MOHAN RAWALE: You should form a society in 
Maharashtra " woukl also like to know whether you are going 
to provide subsidy for it. 

SHRI SAL RAM JAKHAR: We have provided subsidy 
worth Rs. one thousand crore (Interruptions) 

MR. SPEAKER: That is a different issue. Vegetable 
consists of horticulture and floriculture. 

SHRI MOHAN RAWALE: Are you contemplating about 
forest culture as was done in China. 

MR. SPEAKER: You have given your suggestions. Hon. 
Minister will look into it. 

SHRI HANNAN MOLLAH (UJuberia) Sir, hon. Minister did 
not say anything about agriculture labour. 

SHRI SALRAM JAKHAR: I have stated about agriculture 
labour. 

SHRI HANNAN MOLLAH: Only giving statement will not 
solve any purpose. Hon. Labour Minister had assured that he 
would enact a law in this regard. I would like to know as to 
when this work will be done as the current session is about 
to end. Please say something about the time likely to be taken 
in enacting this law. The Government is aware that 25 crore 
people are being exploited. Please land law to save 
them. 

SHRI SAL RAM JAKHAR: In my speech, I have given an 
example of that only ..... (Interruptions) 

MR. SPEAKER: Now it is enQugh. Detailed discussion 
can not take place on irrigation policy, laboor policy and 
industrial policy etc. while discussing agriculture policy. Well, 
limited discussion can take place. Discussion that could not 
have taken place. Now leave it. After discussion on agriculture 
policy we want to move on to the next item. 

(Interruptions) 

[English] 

MR. SPEAKER: Would you like to sit and discuss. 

Mr. SukhRam'sbiU, that is, Indian Telegraph (Amendment) 
Sill? 

[Translation] 

SHRI SATYA DEO SINGH: It is a very serious subject. 
The Telegraph department is already in a 
mess •.• (Interruptions) 
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PROF. RASA SINGH HAWAT: A special discussion is 
needed on this. This should be taken up on some other day 
and it should be passed quickly, as the condition of telecom 
services has deteriorated. You are going to privatise it... 
(Interruptions) 

MR. SPEAKER: Sometimes you should hear others also. 
Once it has begun, then hear it ... 

(Interruptions) 

SHRI NIT ISH KUMAR: I wanted to speakon tlie agricuHure 
policy. The discussion which took place here would be 
telecast on T. V. and broadcast over All tndia 
Radio ... (Interruptions) 

MR. SPEAKER: We are making arrangement for this on 
radio, T.V. and print media. Though you are enlightened, yet 
you do not work for that. 

(Interruptions) 

[English' 

MR SPEAKER: Let us find a via-media. The hon. Minister 
is present here. 

[Translation] 

Perhaps he may like to say something. Let him speak. 
You will get chance to ponder over it during holiday. You can 
speak later as well. 

[English} 

Yes, Mr Minister. 

18.40 hrs. 

[English} 

INDIAN TELEGRAPH (AMENDMENT) BILL 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMUNICATIONS (SHRI SUKH RAM): Sir, I beg to move: 

"That the Bill further to amend the Indian Telegraph 
Act, 1885, be ,takEin into consideration. 

Sir, though the objectives and reasons have been given 
in the Statement of Objects and Reasons, yet I would like to 
highlight the salient features of this Bill. This Bill has been 
necessitated as it seeks to amend clause 6 of Section 3 of the 
Indian Telegraph Act, 1 BB5 which gives the definition of the 
term 'Telegraph Authority'. 

Sir, this Bill has been necessitated on account of the fact 
the now with the implementation of the Telecom Policy, 1994, 
there would be more than one operator in the country, both 
in the basic as well as in the value added services. Therefore, 
we need an independent autonomous authority to regulate 
the functioning of the operators. 

Under the present definition, the post of Director General 
(Posts) exists. But with the bifurcation of both the Departments 
of Posts and Telecommunication, the functioning of the post 
of the Director General (Posts) by and large cease to exist. 
Therefore, this Authority is being added. Rather, the scope of 
this definition is being extended in order to ensure a level 
playing field and to inculcate a scene of confidence amongst 
the players of the private sectors who are coming to invest in 
this country. 

For the time being we have not come to this House for a 
statutory status for this Authority. We would like to see the 
functioning of this Authority for a year or two and thereafter, 
later on, we would come to this House for giving statutory 
status to this Authority. 

Sir, there are countries in the world, for instance, in 
Canada, where this Authority has been given a statutory 
status. By and large, we have copied the system as obtaining 
in Canada. 

In order to ensure that we have a better type of Telecom 
Authority over here in this country, I had sent a team of 
officers abroad to study the regulatory functioning of the 
various countries in the world. After going into all the details 
of the studies that they conducted, we have incorporated 
cartain things that suit our conditions here. 

This Authority would now consist of three eminent persons. 
The Chairman of this Authority shall be a sitting or a retired 
judge of the Supreme Court. The rest of the two Members 
of this Authority shall be rank of a serving of retired Secretary 
to the Government of India or of the rank of a serving or 
retired Additional Secretary to the Government of India. 

Sir, this Authority shan consist of eminent persons. The 
powers and functions of this Authority have been given 
separately. They would exercise these powers independent 


